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Mr. Speaker: The question is:

“That the fime for the presenta-
tion of the Report of the Com-
mittee of Privileges on the ques-
tion of privilege involved in the
.arrest of Shri Vishnu Ghanashyam
‘Deshpande, M.P., be extended upto
'Thursday, the 10th July, 1952.”

The motion was adopted.

tGENERAL BUDGET—DEMANDS FOR
GRANTS

DEMAND No. 61—MINISTRY OF INFORMA-
TION AND BROADCASTING.

.Mr, Speaker: Motion is:

“That a sum not exceeding
‘Rs. 68,16,000 be granted to the
President, out of the Consolidated
.Fund of India, to complete the sum
necessary to defray the charges
sthat will come in course of pay-
‘ment during_the year~ending the
'31st day of March, 1953, in respect
of ‘Ministry of Information and

X

‘Broadcasting’.
DEMAND NoO. 62—BROADCASTING

"Mr. Speaker: Motion is:

“That a sum not exceeding
“‘Rs. 1,41,91,000 be granted to the
‘President, out of the Consolidated
Fund of India. to complete the sum
‘necessary to defray the charges
‘that will come in course of pay-
‘ment during the vear ending the
31st day of March, 1953, in respect

X

of ‘Broadcasting’.

DEMAND No. 12]1—CapiTaL QUTLAY ON
BROADCASTING.

Mr. Speaker: Motion is:

“That a sum not exceeding
‘Rs. 44,93,000 be granted to the
President, out of the Consolidated
Fund of India, to complete the sum
necessary to defray the charges
‘that will come in course of pay-
ment during the year ending the
:31st day of March, 1953, in respect
-of ‘Capital Outlay on Broadcast-
'ing'.”

Broadcasting Station for Poona
Shri S. S. More (Sholapur): I beg to

move:

“That the demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”
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Broadcasting facilities for rural parts
of Bombay.

&Shri S, S. More: I beg to move:

“That the demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

Differential rates paid to News-agencies
particularly P.T.I. and consequent
subsidisation of these agencies.

Shri V. G. Deshpande (Guna): I beg
to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Tamil language and culture and broad-
casts from A.LR. &S‘tation in Tamil-
nad.

Shri Muniswamy (Tindivanam): I
beg to move:

#That the demand under the
head ‘Broadcasting’ be reduced by
Re. 100."

Censoring of Films

Shri Khardekar (Kolhapur cum
Satara): I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.” .

Mr. Speaker: All these cut motions
are now before the House.

Shri Chattopadhyaya (Vijayavada):
I very much prefer to broadcast than
to speak on broadcast, and yet because
broadcasting is such an important
thing in this country, I am glad I
have been given this opportunity of
talking about broadcasting. I have
got only fifteen minutes to do so, which
is like trying to pour an ocean into
a thimble, However, I would like to
say that broadcasting has been neg-
lected in this country. It has been
very badly neglected and even side-
tracked. Very recently I came to
understand that the dark-spectacled
Chief Minister off Madras said that
broadcast by the radio was only meant
for entertainment. He wears dark
glasses, and I do not—that is why I
cannot see eye to eye with him. Per-
sonally I believe that broadcasting is
one of the most important things in
this country to mould national opinion
and national thought. I should like
to touch on a very few points with
regard to broadcasting. I take it,
judging from the conditions that accrue
in this country with regard to radio,
that broadcasting has a very topheavy
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administration. It is a curious fact
that superannuated lecturers are invit-
ed to act as Deputy Director Generals.
while fresh and aspiring youth is hard-
ly given a chance. In the British
times, we had a semblance of being
more progressive, but today all sense
of progress has been put into the
wastepaper basket. I have met hun-
dreds of All India Radio artists all
over the country, I have been a broad-
caster myself for the past two decades
or more, yet I have not found any one
artist having a good word for the All
India Radio.

Now I come straightway to another
very important thing which should be
looked into. And that is that in the
name of economy, you are doing things
which are most unfortunate, the truth
being that there is no economy- at-all
practised, except where it touches the
poor artists, the poor staff and the poor
people. Here I come to some important
points regarding "attempts on the part
of the Government of India to subsi-
dise and otherwise influence the Press
Trust of India. . Now, I should like to
give a few facts with regard to this
disproportionately .large payment of
subscriptions, for instance, to the PTI-
Reuters by the News Service of the
All India Radio, while PTI subscrip-
tion, the usual rate for a ccmprehen-
sive news service being supplied to
first-class newspapers varies from
Rs. 3,000 to Rs. 4,000 per month, the
amount paid by the All India Radio
to PTI-Reuters under various heads
comes to Rs, 20.000 per month. That is
economy! The vast disparily in the
amount of subscriotions naid by All
India Radio to PTI-Reuters for the
same quality and- quantity—mark the
word ‘quantity’—of news services as
are supplied to other news people,
smacks of subsidizing, in order to en-
able them to carry on. I suppose,
inspired propaganda and able pleading
for the misdeeds. if I may say so, of
the various sins of omissions and com-
missions on the part of the Govern-
ment. This undoubtedly inilated rate
of subscrintion is only for PTI-Reuters,
where a spccial pxeforentul treatment
is given, which is not shown to other

we agencies whose services are also
ived to by the AIll India Radio.
ally speaking, the rate of pay-
mert for the PTI-Reuters by All India
Radio comes to nearly eight to ten
times more than the basis of payment
in the case of other news agenciuvs.
While pz2tronage in the shape of sub-
scriptions to PTI-Reuters news services
in different departments takes on this
shape. the Central Government sub-
scription to them, for a aumber of

27 JUNE 1952

Demands for Grants 2620

departments, the Press Information
Bureau, the Ministry of External
Affairs and the Information and Broad-
casting Ministry etc., put together give
the PTI-Reuters increased financial
assistance over and above the unduly
inflated subscriptions paid to them by
the News Service Division of All India
Radio. It is very clear from thiz—at
least to me, because I do not wear
dark glasses—that Government depart-
ments do not care a bit to get them-
selves in touch with the different
angles from which they could view
the problems confronting the country.
This also, I submit, is an imdirect form:
of subsidy.,

Government patronage is also ex-
tended to PTI in other shapes as well.
I shall give you a case which happen-
ed very recently. I suppose it has be-
come public news by now, that the
PTI-Reuters’ special representative also
was sent along with the Cultural Dele-
gation and Goodwill Mission which
recently visited China, and that the air
travel expenses for him were borne
by the Government of India, while no
such facilities were made available to
other newspapers or agencies.

Well, cases have also been reported
—unfortunately it has come to our ears
—of Central Ministers having used
their good offices to influence some
newspapers in favour of the PTI-
Reuters service. In this connection, it
may be mentioned that a very influen-
tial Central Minister is intimately re-
lated to a top-ranking official of the
PTI-Reuters. That is not all.

Now we come to something—con-
nected with this, of course. It is with
regard to American pressure that is
brought in our country in all spheres,
and now also in the sphere of All India
Radio. A teleprinter was installed in
the News Services Division of All India
Radio recently at the fabulous cost of
Rs. 72.000 a year. And what does this
wonderful teleprinter give to our All
India Radio? We are unable to use
the stuff that is doled out to us, stuff
from the U.S.A. which has nothing to
do with us—like murders, rapes, small
sport news from U.S.A. We use only
about two to three thousand rupces
worth a year of the things that we
get. That is economy! Supposed to
be economy!

Then, even anti—Commumst propa-
ganda is given to us in a very generous
measure. Even the AIR finds It
rather d.Mcult to stomach this prop2-~
ganda.



2621 ‘General Budget—

Now, I come to smaller things which
are really very big. I should like to
speak about the condition of artists in
the All India Radio. I can speak with
first-hand knowledge because I have
mixed with them and I know them.
They are trealed like nothing on earth.
"They are not given any facilities. An
artist who should be kept in perfect
form, whose nerves should be kept in
a sensitive atmosphere all the time in
order to create—it is the artist, as a
matter of fact, who does create things
on thae All India Radio: it is not the
big officials that do it. but the artist
.does it—what chance has he to create
beautiful things, great things for the
.country? He has not a room to sit in.
He has not any place to wash his face.
He is tired and you find that he has no
place at all. He has not even trans-
port facilities. There is a transport,
however, I have seen that transport.
Whenever I see the transport taking
the artists up and down. I am remind-
-ed of the Moplah rebellion where so
many of them were huddled together
in a van. That is the sort of feeling
‘that I get when I see the transport.
An artist who has got to go in the
middle of the night or towards early
morning, has to pay for his transport
if it is beyond two miles. This state
of affairs is really incredibly sad.

Then, of course, we cothe to the
Editors, for instance. Now, the 72,000
rupees I spoke of a little while ago,
which is a waste, if we could avoid
that 72,000 being given for a useless
and almost mischievous teleprinter, we
could have at least ten new Editors on
Rs. 600 a month. ‘But we cannot give
you more Editors, we must keep the
teleprinter'—God knows for what?—
‘and. of course, we cannot, in the name
of economy, increase our staff’.

Now, I come to a typical example
of high-handedness. You find that our
progressive people are not given a
chance on the radio. You find. the
Congress having a far greater chance
on the radio. About censorship. for
instance. I know of some ridiculous
things that happened. I was writing
a script for a child character which 1
do myself on the radio. and the child
says: ‘I love colour pencils, I love green
and yellow, I love black, I love red
‘pencils but I love red best of all’ and
the censor actually had the audacity to
strike that sentence out. Now. I ask
you, Sir, if you are going to strike out
all things that are red, then you might
as well strike out uncounted society
ladies who wander about in New Delhi;
you might strike out the red carpet on
which the President walks and—I take
dt, you could also—and that would be
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a very good thing—strike out red-
tapism.

Now, an interesting thing with re-
gard to inefficiency and waste. A typi-
cal example is that of five high power
kilowat medium wave transmitters
that were obtained three years ago. It
would cost ten lakhs to instal them.
But they have been lying in storage all
this while, resulting in lakhs of rupees
of values turning worthless. Only one
was installed in Calcutta in 1950, re-
member, as a result of tension between
east and west. So five lakhs of rupees
have gone down the drain.

Now, the apparatus was installed at
Barrackpore near the aerodrome it was
dangerously close to the aerodrome—
military aerodrome. The mast has to
be put up at a height of 190 feet. It
can only be put up at 120 feet. because
if it is put up at 190 feet, it seems to
dxgturb military broadcast operations.
With the result that it is always half-

mast as symbol of the death to the
radio.

'I have no time, unfortunately. I
wish I could speak a lot more. But I
would like to mention one or two
things more. It is important and I
would like to speak about it because
I will not have the chance tp speak on
it again. It is about Hindi. I was
very pleased to have the moral sup-
port of our Prime Minister who said
that hq could not understand this pom-
pous k}lgh-ﬂown Hindi. I hope he does
not misunderstand it, either. Well, the
Hindj that we are doling out—or rather
lavishly pouring out to our people—
that is classical Hindi. I know it for
a fact that people, hundreds of us, who
hpve heard and listened in great inien-
sity and intense enthusiasm to these
Hindi programmes before, now find it
impossible. People who listen are
choked by this Hindi; so they choke off
the radio sets. Now, this sort of
‘Parantw’. Hindi is not at all conducive,
I think, to the spreading of ideas in
our country. We should simplify
Hindi. It is for the people—it is not
for the handful of us—that we have
the radio. 1 do not see what earthly
reason we have to go on fercing this
kind of tyrannical classical Hindi on
the people.

I am sorry I have not been able to
finish. The time is finished and has
finished me! All I can say is that I
believe that the radio should be di-
vorced from the Government. It should
become a corporation run by men with
creative genius, men of great intellec-
tual integrity and standard.' . feel
that as a Corporation the AIR would
serve the needs of the country far more
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than it does today. We shall have no
kind of slant, no.tendentious thing, in
our broadcasts in that case. Well,
broadcasting is a very broad responsi-
bility to be shouldered by the narrow
shoulders of the Minister of Broadcast-
ing. I sincerely hope that he will fulfil
his responsibilities so long us broad-
casting is under the Government. And
we are ready—I hope it does not sound
insolent: it is experience speaking—
we are ready to help him whenever he
wishes us to give him any help what-
ever, born of the experience we have
had for 20 years. Fortunately for him,
all that I have said does not at all
. touch him, because he is new to his
position. But he will have to face a
lot, I assure you, and we are all here
to help him. And if it goes on as it
does, we are all here to fight him.

Shri S. K. Patil (Bombay City—
South): I rise to offer a few construc-
tive suggestions in regard to the in-
formation and Broadcasting Depart-
ment and the motion picture industry
that has been tagged on to that depart-
ment. Unfortunately, this department,
althougn so vital (o our national
growth—as in fact it is vital to the
national growth of every country, but
much more so to our infant demo-
cracy—has been treated almost as a
Cinderella by the Administration. The
very fact that such an important depart-
ment has been given only two hours
for discussion of Grants and the
interest that the Government takes in
it proves that they are not very
serious about this department. I must
not waste my time in that type of
criticism lest I should, within the
limited time that you, Sir, have been
kind enough to give me, forget some
of the important suggestions that
I want to make to this Ministry.

The other day the hon. Education
Minister gave a very eloquent explana-
tion as to why these nation-building
departments were not given their due.
Howsoever eloquent that explanation
may be, I regard it as the duty of the
Administration to allocate funds
especially to these nation-building
departments no matter what your
difficulties are. A lot of attention we
give to the building of our physique.
That is as it should be. But what about
the building of our mind? If you ignore
it, if you neglect it, you do so to @he
detriment of that democracy of which
you are so proud. Therefore. I would
zrge the hon. Minister with all the
earnestness at my command that he at
any rate should not regard this depart-
ment as a Cinderella, and should use
all his influence in the Cabinet to see
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that he gets adequate grants for step--
ping up the efficiency and the utility-
of this important and very vital depart-
ment.

Coming to the Information Depart--
ment, we have got a grant of less than
a crore—Rs, 93 lakhs, which is a little
less than } per cent. of the Budget.
And  within that, you have got to-
receive information, give information,.
and conduct a dozen other branches of-
this very important department. No-
wonder your information service has.
been very, very poor indeed. When I
criticise it, it is not in any carping.
mood. I do so because I understand
and realise the necessity that your in--
formation  service must be efficient..
India has got special problems which.
you must present to the world; the-
world has problems which you have
got to interpret to your own citizens.
You cannot do that by merely com--
plaining ‘that you have no funds and
therefore you cannot appoint adequate-
staff for doing it. You must find funds
for it. There is one aspect about the-
information service on which I wish
to lay emphasis, and that is the inte--
gration of the services. You have-
bifurcated the information service: you
have got an information service for
indigenous purposes; and your foreign
informatidn service is a department by
itself. I remember some years back this.
House appointed a Committee called
the Economy Committee. One of the-
terms of reference of this Committee,
apart from looking into the expenditure-
side of it, was to suggest means of"
making this department efficient. That
Committee unanimously suggested that
the foreign information service and the-
inland information service must come
under one supervision and one control.
That has not been done., Whatever be-
the reasons, what I am claiming is
this: I recognise that the foreign
service has some responsibilities of its.
own, but this suggested integration is.
not going to detract from the efficiency..
because there would be a common
cadre and it would be possible for-
our young men to go from one to the-
other, and selection would become
easy, and the department would be-
come ever so more efficient. I present
that suggestion, that sooner than later
you .should integrate these services.
and I am quite sure it would be con-
ducive to greater efficiency in this
department. In the Foreign Service:
you have Press Attachés. No doubt
they are attached to the Embassies, but
their condition today is that they are
neither here nor there. They have no
stability and they have no security..
They have got a big name: they are-
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Press Attachés. You attach them to a
country. After, say, three, four or five
Yyears, possibly they find themselves
in the wilderness; they are nowhere.
If there was proper integration of
these services, all these difficulties
could be got round.

I now come to the Broadcasting
Department. Apart from the humorous
side of the speech of my hon. friend
Shri Harindra Nath Chattopadhyaya,
I do join with him in saying that this
also has been treated as a Cinderella.
You spend Rs. two crores on a depart-
ment—less than half per cent. of the
total national Budget—on a depart-
ment which is so vital and so funda-
mental to the country. You may have,
during the last three or four years,
opened some new station here and
there, and may have introduced a
language here and there, but by and
large, if you consider the achieve-
ments of this department, they have
been very few. Not because there has
been no talent in the administration,
but because the money that is made
available to the department is really
so small as Rs. two crores. In India
it is a strange phenomenon that broad-
casting—take it as entertainment, take
it as cducation, take it as propa-
ganda—which is so very vital and
which must be available to all of us
for most part of the day, barring per-
haps the sleeping hours from 12 mid-
night to six in the morning or so, we
have got an eight-hour programme.
When we most*need it and switch on
the radio, we find there is no pro-
gramme, That is not as it should be.
After all, you must supply some food,
some relaxation, some entertainment
to the mind. It may be a tired mind.
When a worker, a clerk, comes home
and wants to hear some nice music,
or sometimes at odd hours if he does
not get sleep, there is no programme
worth the name. Your programmes,
besides being very few, are dull and
uninteresting. I am a sort of a fanatic
in this matter of broadcasting; but
when I switch on, and when I get your
programme, I at once switch off: there
is nothing worth hearing. What are
your programmes? Compare them with
any other country. I do not necessarily
mean the United States and others
who have ample means. They spend
millions and millions, and they have
got a private system of kroadcasting.
But take even other countries like
Japan. For at least 18 hours they have
programmes, and they are interesting
programmes—at least half a dozeq of
them which you can enjoy, as against
only one or two in this country. And
in a composite province llke mine
where there are four languages, 1In
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order to satisfy everybody, the pro-
gramme has got to accommodate every
language. Therefore, when I tune in—
with all due respect to my Kanarese
friends—I hear a Kanarese broadcast,
of which I understand nothing. And
vice versa: they must alsp be feeling
the same way. Therefore, arrange-
ments must be made in order that the
frequency of programmes, the length
of programmes and the variety of
programmes should be greater so that
you can have a more entertaining and
efficient broadcasting system in this
country,

One thing more and that is about
the commercial broadcasts. There
seems to be a very fantastic notion in
this country that commercial broad-
casting is something very heinous and
very bad and which we must not touch
even with a pair of tongs. I call it
fantastic because the people who give
that opinion do not know what com-
mercial broadcasting exactly means.
They think that commercial broad-
casting means just an advertisement
of different tvpes of firms and com-
panies and ‘he different types of
articles that they produce and things
like that. It is a very wrong notion
about commercial broadcasting. No
doubt there are such programmes but
they are quite different. They have
nothing to do with the main substance
of the commercial broadcasting. I shall
give you for illustration one inter-
national example over which vou can
ponder and consider as to what ideal
commercial programme should be with-
out any detriment either to the effici-
ency of broadcasting or the national
interest. There is a standard pro-
gramme. You must have heard of it,
It is one of the best international
broadcasting programmes in the world.
It is.given out by the S‘andard Oil
Company. But you will find that not
even once the name of that company
is used in that programme. What is
that programme? It is a big feature
recognised everywhere in the world.
The commercial firms have also a
duty towards serving the people and
they must spend a part of their income
in order to give recreation to the-
people. There is no commercial
interest involved in that standard pro-
gramme. Any time you tune into it,
you will find best programmes, good
lectures, goo1 music and good infor-
mation. It is nothing but standard
programmes. There is not only one
programme. But hundreds of pro-
grammes of commercial broadcasting
are there. They serve the society or
help the Government in serving the
society. For God's sake do not rejert
out of hand even the consideration of
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a commercial broadcasting. Not this
year but after 25 years if your efforts
continue in this way, you will come
to this House and say ‘I want 20 crores
of rupees for my broadcasting pro-
grammes in a national Budget of
400 crores.” Therefore, you will find
that this commercial broadcasting
system has got to be considered. You
can have enough check on it because
yours is a State managed broadcasting
system, But in America and in Britain
they are independent. Therefore,
kindly do consider this commercial
broadcasting to be very necessary and
if you appoint a Committee of this
Parliament to go into the whole ques-
tion of broadcasting to find out how
it can be brought on a par with the
most advanced countries in broad-
casting and also consider this question
of commercial broadcasting, it will
bring a satisfactory solution.

Because there is no time, I must
refer to what is the most important
subject namely the motion pictures, I
happened to be the President of the
Film Enquiry Committee. A report has
been made more than a ycar ago now
by that Committee. You have been
considering that report. But when the
consideration will be complete and
when the legislation will be under-
taken on all those useful recommenda-
tions in order to step up that industry
nobody knows. The other day the hon.
Minister replied that the Government
had sent this report or portions of it
to the State Governments. How do
you expect the State Governments—
when  the recommendation  is that
there should be uniformity of taxa-
tion, that means the taxation will go
down—to willingly accept that? There
are all sorts of taxes, all sorts of special
rates. And if that is the way of work-
ing. things will never improve. There
are some very useful suggestions that
are made in that report, for example,
setting up a Film Council, setling up
of a Production Code Administration
and the Film Finance Corporation as
also uniformity of taxation. All these
things have got to be implemented.
This is an industry where no less than
40 crores of private capital has been
invested. This is an industry that gives
nothing less than seven crores of
rupees to the State Governments.
This is an industry which if developed.,
besides supplying food to mind, will
also bring crores and crores of rupees
to the coffers of the Government,
whether State Governments or the
Central Government. Therefore, for
God’s sake do not sit supine and just
wait in the hope that the State Govern-
ments will do their best. They are
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10 AM,

not going to do anything. You must
use your influence and pressure, if it
comes to that, to see that a Film
Council is established and the Produc-
tion Code Administration is establish~
ed. If the Production Code Adminis-
tration comes, there will not be that
difficulty that my friend Shri Chatto-
padhyaya complained of, namely,
censoring of films. You censor the
films when they are complete and when
lakhs of rupees have been spent on
them. Then you become wise and
say. “you delete this portion or that
portion” or reject the film. I was a
member of the Central Board of Film
Censors. I know the difficulty caused
by censoring. You cannot censor a film
when it is completed or find fault with
it when lakhs of rupees have been
spent over the same. That will be a
great blow tq the industry. The only
proper method of censoring is as soon
as the script is ready, it is gone through
and seen through at that stage. At the
very first stage the fllm is censored so
that when it comes to the last stage
there is no difficulty about it and no
loss is caused to the industry. That is
the practice ¢btaining in the U K. and
in the U.S.A. and it has worked very
satisfactorily there.

If I had time I would have given you
many suggestions as to how this could
be accomplished but the time at my
disposal is very short and I must in
concltision beg of this House and the
Administration not to treat these
departments of Information, Broad-
casting and the Motion Pictures as if
they do not count, as if there is no
controversy about them and therefore
more time need not be given and more
money need not be spent. These ere
the vital departments that make or un-
make a nation. T agree with my friend
Shri Chattopadhyaya that if conducted
properly, this broadcasting and these
motion pictures, will be a most patent
instrument of educating our country-
men. In that.light these departments
must be viewed and helped.

Shri N. P. Damodaran (Tellicherry):
I shall confine my observations mainly
{0 the Broadcasting Department and if
time permits I shall speak a few words
about the Information Department also.
Broadcasting has come to stay in India,
and let us examine the activities, the
achievements and shortcomings of the
Department. I would very much like to
congratulate the Department for the
campaign it conducted to educate the
electorate on the importance and
method of the recent elections. But I
cannot congratulate the Department on

4ts claims that during the period
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.elections, the A.L.R. scrupulously main-
tained its policy of complete neutrality
and objectivity. No doubt the hon.
‘Minister of Information and Broad-
«casting had explained in Parliament on
.August 30, 1951 the decision of the
-Government that broadcasting facilities
‘would not be available to any political
party for the electioneering purposes.
It would have been a true statement of
fact if the hon. Minister instead of
saying “any political party”, had said
““any political party other than the
-Congress”. I shall substantlate my con-
tention.

Many Hindus believe that one of
‘their Gods, God Brahma has four faces
-and that he speaks through all the four
faces according to his. moods. Just on
‘the eve of the elections our Prime
.Minister Pandit . Jawaharlal Nehru
developed two faces and. became a
.semi-Brahma. He also. began to speak
‘through both the faces. One face was
‘that of the Prime Minister and the
«other of the Congress President. He
spoke in quick succession through both
the faces and sometimes at the same
time through both, with the result that
ithe AIR authorities got confused and did
not know which speech came from
which face. They were utterly helpless.
They could not discriminate. In the
«confusion that prevailed, regardless of
<consequences, and sometimes even of
sequences they broadcast all the
‘speeches that came through both the
faces and the Ministry sat satisfled
that Broadcasting facilities were not
‘made available to any political party
other than the Congress for electioneer-
ing purposes. This phenomenon did
not create any confusion in the minds
of the Government or of the Congress.
But in the minds of the electorate, it
was confusion worse confounded. They
confused Government with the Con-
gress. The result is that quite a large
number of my friends sitting on the
other side have found their places here.

I would now repudiate the tall claim
of the A.LR. that they have observed
strict neutrality with regard to the last
elections. The speeches of Congress
Ministers in their dual capacities as
Ministers and as Congrecssmen, cata-
loguing the achievements of the Con-
gress mestnes have been given wide
publicity.......c....

gL To o wgm™ On a
point of order, Sir, 1§ 3\ &<
T geY ¥ a9 fom F7 AdY
9§ GEAT I ATIHT §IW & | AT AW
<@ § f5 ag gz 79 fody g€ ofiw

27 JUNE 1952

Demands for Grants 2630

g ¥ 3FT 97 4§ §, 98 I W
g g

[Sardar A. S. Saigal (Bilagpur): On
a peint of order, Sir. It is your ruling
that no hon. Member can read his
speech in the House. As you may note
the hon. Member is reading nis written

.speech which he has in his hand. This

is not proper.]

Mr. Speaker: I was just watching
him for some time to see whether he
was referring to his copious notes or
he was reading his speech.

Shri N. P ‘Damodaran:
referring to my notes, Sir,

1 am just

Mr. Speaker: He makes a declaration
which I‘ must accept.

Shri N. P. Damodaran: I was saying
that the speeches of Congress Ministers
in their dual capacities as Ministers
and as Congressmen have been given
wide publicity through the radio which
was an_indirect propaganda in favour
of the Congress candidates.

Now, I come to the salient features
of the working of the A.LR. With the
advent of independence there has been
a sudden switching on to Hindi. I
am not opposed to Hindi. Hindi is our
national language and we have adopted
it as such. But there should be no
mad hurry about the imposition of
Hindi on non-Hindi speaking people. I
would request the autbhoritics of the
A.ILR. and the Broadcasting Ministry
to go slow with their enthusiasm for
Hindi.'I would request for the inclu-
sion of more Urdu programmes in the
North Indian station broadcasts as I
understand that most of the Urdu-
knowing and Urdu-speaking people in
the Punjab and in the other narts of
India are switching on te the Pakistan
Radio as they are unable to pet Urdu
programmes from the radio stations in
India. I feel that the language policy
of the All India Radio. particularly in
Lhe North, is not what it should have

een,

(MR. DEPUTY-SPEAKER in the Chair)

Advisory Committees have bheen
appointed for each of the stations of
the A.ILR. How are these Committees
appointed and what are their func-
ions? These Committees are never taken
seriously cither by the Government or
even by the station directors and their
staff. They are there only to put the
seal of approval for all the actions of
the station staff. The members of the
Committees are nominees of the
Government and they are only the
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yes-men of the Government. I would
suggest that the members of the
Advisory Committees should be elected
from among the representatives of the
area concerned in the Parliament, in
the Sta‘e Legislatures and in the
district boards and municipalities.
The views of the Committees should
be obtained with regard to the pro-
grammes, languages, etc. and the
improvements suggested by the Advi-
sory Committees should be carried
out. I would even suggest that the
4dvisory Committee should be con-
sulted whenever new appointments
are made to the All India Radio. In
addition to the various Advisory Com-
mittees now functioning I would also
suggest the appointment of a Central
Advisory Committee for all the radio
stations in India. That Central Advi-
sory Committee should represent the
various parties in this House and
should be elected from among the
Members of Parliament. It can advise
Government on the policy, programmes
and language. ’

At present, how are the appointments
made? Under some pretext or other
some posts are created and temporary
appointments are made; afterwards
interes‘ed persons and god fathers by
some method or other manage to make
the posts permanent and put their own
henchmen into those posts. How many
promotions were given after the advent
of freedom and how were they given?
Perhaps it is in this Department that
you will find persons who were draw-
ing a salary of Rs. 450 a month two
years ago now drawing a salary of
Rs. 1,500 a month. Is it not scandalous?
I know instances of men and women
who are unfit for any good work in
the A.I.R., being appointed to high
posts just to please some high digni-
tary in the Department or outside.

Is there any effective chreck on the
money placed at the disposal of the
station directors for the remuneration
of the artistes, speakers etc.? To my
knowledge there is no effective check
and the station director and his
favourites in the staff are at perfect
liberty to patronise anyone whom they
like. The result is a fortunate few
who happen to please the station
director and his staff and who dance
to their tunes get frequent chances and
fat remunerations whereas really
deserving and talented persons very
often go unheeded and ill paid. The
whole atmosphere in a radio statinn is
surcharged with romance and many a
romance is made and unmade in and
ground radio stations. I wish the
Advisory Committees had enough
power to check all the vagaries of the
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station directors and their staff and to
put an effective check on the squander-
ing of public money on undeserving
and undesirable persons. I would also
request the Government to recnnstitute
the Committees on the lines I have
suggested. I know persons who were
Members of Parliament are continuing
on these Committees even though they
are not Members of Parliament now.

Some publicity has been given to the
suspension of the Director-General of
Broadcasting. I would not like to dis~
cuss the matter in detail since the
case is sub judice, but I cannot re-
frain from saying that it does not
speak very highly of the ministerial
control if all the charges against himm

e proved correct. For according to
newspaper reports he was allowed to
commit all those allezed irregularities
for the last four years without any
check. Why was the Ministry sleeping
over it all the time?

Now, a few words about our own
radio station in my own home district
of Malabar. I refer to the Calicut
radio station. It was the long-
cherished desire of all Malayalees the
world over that hrought into existence
the Calicut radio station. But our
station had independent existence
hardly for six months. The Trivandrum
station has now conguered Calicut and
has made her its handmaid. She is
now made to play second fiddle to her
Trivandrum mistress. Calicut has been
reduced to the position of a relaying
station and its main function now is
to relay the music, drama, speeches
etc. from Trivandrum by means of
telephone. I am told that whatever
amount is made to appear as a saving
due to the new arrangement is being
spent by way of transmitting the pro-
grammes from Trivandrum to Calicut
through the telephone. The throat of
the Calicut radio station has been
strangulated. This misfortune befell
Malabar only because one Trivandrum
gentleman was put in charge of both
the Trivandrum and Calicut stations.
He did not like Calicut and did not
like to leave Trivandrum. He made
some peculiar calculations and made
it appear that some money will be
saved if Calicut were made a relaying.
station. There was a hue and cry i
Malabar, newspapers, artistes, local
bodies, and cultural associations raised
their common voice of protest against
this move. Tt was then that the former
Minister of Broadcasting said in
Madras that Malabar did not have
enough of artistic talents., and that
that was the reason for converting
Calicut Into a relaying station. This:
was adding insult to injury. There
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was again an uproar in Malabar: this
time the Cochin people also joined us.
The Minister denied having said that
Malabar lacked any artistic talent.
That storm got subsided, but still
justice has not been done to Calicut.
I would request the new Minister of
Information and Broadcasting to loock
into the matter afresh, to study the
question afresh, and to do justice to
Malabar by restoring the Calicut radio
s:ation to its original and independent
status,

I would also request him to bestow
thought on the points I have brought
to his notice during the course of my
speech, to rectify some of the defects
pointed out, and to check the squan-
dering of money in the name of broad-
casting. If these things are not
attended to, the Broadcasting Depart-
ment will only be a ‘fraud-casting’
department.

Shri S. A. Khan (Ibrahimpatnam) :
The role of the Ministry of Informa-
tion and Broadcasting in educating the
360 million people of India, speaking
different languages, professing diffe-
rent religicus faiths and belonging to
different cultural groups, is very great
indeed. It is not only the function of
this Ministry to do most of the pro-
paganda work of the Government, That
is merely one aspect of its duties. I
feel that one of the main responsi-
bilities of this Ministry, the Ministry
of Information and Broadcasting, is
the creation of a secular democratic
outlook amongst our people. It is true
that during the past years our
leaders—especially our Prime Minis-
ter—have been preaching to the masses
of this country the ideals of a secular
democratic republic, and also the ideal
of social and economic justice for the
people of this country. All that js very
well, but in the din and noise of
political parties and their struggle for
power the voices of these leaders are
drowned and there is much confusion
in the minds of the people.

Democracy is an organic growth.
The concept of democracy and social
justice cannot be thrust on the people
from above. The seeds have to be
sown in the minds of the masses and
I feel that in this great task Govern-
ment alone can take the lead. This
matter. is above party politics and 1
am sure that the hon. Members re-
presenting various parties in the House
will agree with me that if we are to
emerge as a secular democratic re-
public, the Ministry of Information
and Broadcasting should play its role
effectively. I am also sure that no
political party in this House will take
exception to such a campaign being
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launched on a nation-wide scale today.
People must be taught first the A, B,
C of democracy before they can under-
stand th=z various ideologies put before
them by the various interested parties.

I do not wish to take much time of -
the House in going into the details
of the working of the Ministry of
Information and Broadcasting, but I
should like to say a few words about
the modus operandi of this campaign. .
Press publicity, I feel, is not enough.
This is because the percentage of read-
ing public in our country is very low
indeed. What we should do is to adopt
audio-visual methods to convey the
great message of democracy in a
manner which is entertaining and sub-
tle and this message should be convey-
ed to the masses through their eyes and
ears, because they are unable to read or
write. For this purpose, I feel, that
films should be shown on 16 mm. pro-
jectors, carried from village to village
in mobile units and speeches and
dialogues, music and village dramas .
can be utilised to achieve our aim.
Here I might say that we can make
yse of the services of all the talented
artis's who are no doubt starving or
near starvation in this country and
to help them it will be a good thing
to utilise their services. We might as
well make use of the talent of my hon.
friend Shri Harindranath Chattopadh-
yaya. .

If it is true that in India there are
seven lakhs of villages, then I feel we
need at least 7,000 mobile units and
70,000 community receivers for the -
larger villages, This scheme, as I have
worked it out, involves a non-recur-
ring grant of Rs. 20 crores and a
recurring grant of ahout Rs. four
crores a year. I do not belicve that
this is a very large sum, when we take

"~ into consideration the great purpose

behind it,

On the subject of the Minisiry of
Information and Broadcasting, much
has been said in this House, but the -
fact is that this Ministry has been
doing its best and one of its great
achievements was during the election
campaign. It has succeeded in educat-
ing to a certain extent the voter iIn
the functions of democracy. With re-
gard to the Information Department
and the publicity organisation all over
India. T feel that the various States
and their information organisations
should become a Central subiject. The
States should contribute, I feel, half a
per cent. of their annual revenue to
the Central exchequer so that that
contribution is used for the purpose
of publirity by the Centre and the-
rest should be met by the Government
of India. These branches of the Central
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publicily organisation in each State
will work under the direction of the
Central Government and thus publi-
city will be centralised. This means
thiat they will also work in close co-
operation with the various State
Governments to which they belong.
This is a broad ou‘line. The Govern-
ment of India should, I suggest. con-
vene a conference of all the State
Information Ministers to discuss this
matter.

5t &0 o IMAiE : Iy Fwrafy
AR, AT qgi TR HR FHET
faamr ox arefaare &Y w@r & 1 A fx
‘ﬁmﬁ"ﬂ'ofto e’ &
A fmFa & & § s N
gaaT & O, FY A g, WieF
IgF AR F WRT AG FN AR
g0 7 wmowmg N gfe d
oF § q e A g fRoS9
(press) &R gAwrAEmw (infor-
mation ) sk e, g7 T AR
AT, ag & TR F g9 | &
TATARTET T § | v fR sf aifes
#TEd 7 R qgdmeATy Aed |
AT, M F Fearr ¥ foF g QAT
framr st weeaqor € R 2w A
FeTO FIA A § | A F wfy g
# 7z F ar g fF gfen & ot a2
T & W A fegem @y o
g1 & gwmar g f5 ag wem oA §,
R e fadfr am M ag w5
T T F ITW, UF @ F aGW
F for @ wr § ok afaaferdl =
@M & foh 1 77 719 F fod g7 -
Froir T EY AGT I Y Sy ARy AT
& g9 § & 99 7 S9N foFar o w@rd
Power corrupts and absolute
power corrupts absolutely.
% 7g 2@ @ § fr o ageen w0
TR B Q9 § A § 99 agaer
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FT IT F& qg AYA Nq qferay
; w|mH A W g @k @
@ N fifrm @ & 1 fo Ao
amfo (P.T.I) ¥ 9g¥ &Y To dYo
 #rde (AP.I) g wear 4t 9w }
foqar s & w= fFar Sw A
TE T FT FARK T T GO
fra o1 @1 & 1 I W N A T
T s & 6 wifgd 1 v F Fwar
g fv fow o) = Tl ¥ g
TR o gt & @ )
AL E I @I ATA g
wgat § fF ww den w1 @ faaw
T g QAT ar erser gwr 1 frata
& fodt & 7@ a1z § T e #7 e
TR ¥ g fear mn 1 AR o
F uF frx  qumn fF o= el
& Fa A FiAT & AT i ofy AT, of
afra anfs swaT # 9o AgE &
fadw F AsHT @ 91| § 99 A a@-
o 9gaT § f5 & S o FrAi
& g1 fr e a2 famr vy faw dfem
AgE F WO FT Wiagw s °v
feg meewr werem w4 g
& fod SaeEY § SR fergema T
# oo fean fedt @@ 39 B g
a1 | T & Few fgg aegrfa sty
@R d1gd 7 ANYR T FEFE § TH
Fa o) I ooy v | o9 A fr 5w
et qr F9F F T F AATAIL
saif fed oy & 1 faataa & @
&Y, I Y T @ fF 7@ AAarfy
& gIU FUW F TR qga 9gfafe
AT & grar & 1 w99 F fod g9
WO AS @ g | N F g F g
fe Wt g feagefow ( secu-
Jarism ) &1 w=vT fiwar oar wifgd
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¥ 7 o froww fawdt A
g W oF owe g 1 g
frs frw miam F Y 3= € a7
T faw fow ad 51 € | TR
@r ¢ 1| ¥ oF IIET AT F qTR
T@AT ARAT § | g F OF A
ST B0 Ao FEH § W WG
# s a¥ afefas o ofEm &
EE AR IR W on Rt &
miEm ¥ F tfgm @ e
a1 | fawa a7 Gl 1 I W &
@ T o1 ‘s R dW fe
TR g @ wEA AT ST AW
For” for w1 ey & ok & cdm i
R AR @ F TR AT
S & T ot 1 A fora” ey ar
g @AYoy 9 e,
zrk w1 it & ( Torture for
three days ) frme fed o |
FET §EE T g wER g fma
R SR e ag fear osw
miamlt At w1 faee a1 fE
T8 7% U qEewH & favg 9 wied
frere &m wfed | @ HT o9 g
fr e sfogm & e & fawg
\ﬁaﬁra’twmfgﬁ | Mo HEH
T § W F | a9
q< zfaem F faug 9T aed ¥ =R
frm o § W@ Faw ¥ N
9T AR FE W@ § | TE AT o BT
St &'3¥ T4 A A F awe TR
AqreT F FaT & | Ag 9 F faudf
Tz Y wTEAr § 1 g 0F des
¥Tes g3 afgfa® € | 37 & e
FrFE AT T N WA & OF
TR ¥ FowT 9TEd 7 Fg F & 9mE-
T TR ATHE T w7 qHverw (o)
grrr | 3 o) fagdf e awY
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5y 5 R gEE wow §
ww arfefas 7 g @R
™ & 8 §, TR AgE o & fasw.
§ ¥9 T YrATHT A G ATHEAT
T & awdr | Ag T IO qleA
R TF T A wE | T OTHC AT
faff Tegame Y syrEET AR -
o FeET 4 A Sl § o

o B wEwl d f@d oW &
IR T fovmg AT R I A § IO
WG &1 FEAG 97 | T qIF IS
F 4R OF AOER ¥ q | ST &
g & {5 oo Ifear Weqy 7 wmr,
T T IR A g™
W § 5 a9 e § FAw-
A foaer sl Al faawr &
fFrd s A wre | | IT-
I 9 AT § | F Amwar g FF arer oA
AT TR IF AT 3% AT wAT
faar T § T By AP &)
Tt fear 9mar v 1 g /@ Wew sk
e & faamr & of dar § fF
wrea ta9 @ (Five years plan)
T AT A By T, gl § owr
T X I F BT T K oAyl ¥
g9 @R AT qTF & ST ATEATE
fF g afrs & =t agl o T,
Jo & i a@ T mr, A #
i TE T AT, A I F & Al
BT AT | AT F FGT & AS WA
fooset & sy, Fredt, 9 ot vt
§ 1 7F A qar gy s fF a3 feeg-
W g AT WEwE ¢ AT N £
agt St TAR WIE & qIEK 9TET &
g FEd & % gl arga & wnar
99 A GEH § G AT 9T e
Y, TOT 9IE) &9 99 & §9H § AT
g iy 38 7erIfres & 1 frgrma
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[ =it Ao Sfro BTre 1
F g AW # aepafaes fgrdr wwa
T G § azarfars Y AdY awed
TMEF | AR Iw wr g 5w
F ey R zAwrorEw fawm &
ferdt & amg fraer sm@ @ W &)
g sfupg =1 ¥ aqomn g fF
aerar faem & q@ ferdt o) foen
~|F gar 97 IqqT @9 I @AeAdqm
fired & xeEr AR AR fefe
# fodly @ aer fedr TSt
A AW F e A @
& | T faed & qF @ faam
a0 ¥ ggt o gy wfewe &=
FRAG AT AT G E A
st A 9E #Y gor 7 fedr ax
aregat fger ot @w 4 fear o @
‘E 1 TE AR Y gea el Y @
TR ARG I1agR I @& |

WF T §F AT OF QD
‘uF ad o o amdo (PT.L)
& AR A FgAT TTZAT § | § A FASTAT
=1gar g fF agt e wvd g femm
50§ fume gra, 99 ¥ o &
- uF FaTT gear #1 fawr #T feqradt
FT, FH ST i TST NESA FT 4 A
W § R fFe 9FR FFR F g
oTEl ®99 ©F  qOIAEeqn &1 f&q
i@ &1 F a5 g3 IAT|A A
gar =rgar i frg swc P.T.L. &Y
TE G grat fag arga My S & N
T 5AAT TAT @9 fRgqr wan, afew oy
gEQ famor @ 9d § 7@ W
o A § g #1 fome &
T 13 @arg § faOd) o & oF
-G T I & Ca7 a1 5 w9 F¥

& sl #1 frad frd e fed

TR § 9 Y fEaar da famr wmr §,
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37 #1994 foaen oA &, S oW
a3 (circulation) fraar §
IR TR T qTH § IT F IW
fear war fF gw ag awn Agt gwa

¥ qg o 9 § fF gw § Ay

AT FY AT § | T @H I
w8 T AR A ¢ e
form & sam & T A Qe @R A
9T Tt ? qg St el wwar fameA
¥ T & faar ovar § a7 W w7 w4qw
g aRk § fafeex ame N I
R g fr ag gog i efaes g
aiey W@ f& werRga  faarr
frgr fegar sqar fow frg % )
famgr T 43T FA F foF dan
g wa aF ag wiey Ad @
I AT qF * ag awHm f& e
AT FAG K AT GEFR FT &G
& & for o9 % foma & § W
ST arrg & fadY § ST AT wRR T [
& fod o 57 F T I FF &1
qE G AT 9T AT AT FIF G

AT wgaq faarr & for £
3T w21 waAne AT § ag Wi fEar
ST & X gaw 9 g arar ) arag
ag @ fod § fF g &y 9T At
TECYR | AW TG W A @rer
el & §F aff 97 €@ femRde
# 99 9g FEAM FAT AT W &
AT @ gIm # q=T F foq gar
¥ faQe) g %) AT ¥ A IS
N F @y gawm &1 A R amaw
war g f& wwm WA Eer
Ifga o & )

(English translation of the above
speech)
Shri V. G. Deshpande: Sir, I have
stood up to speak on the demands for
grants to the Information and Broad-
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casting Ministry which are being dis-
cussed in the House today. My hon.
friend Shri Chattopadhyaya has spoken
a lot about the P.T.I. about which I
have given notice of a cut motion, so
1 would not like to say anything more
on the subject. I want to bring this
fact to the notice of the House that
Press and Radio are two very effective
weapons in the hands of the Govern-
ment. As Shri Patil and Shri Chatto-
padhyaya have pointed out, Informa-
‘tion and Rroadcasting is a very
important Ministry and can be instru-
mental for the good of the country.
It is stated in the Government Report
that from theé point of view of broad-
casting India is one of the five coun-
tries in which it has greatly developed.
1t is a very potential weapon in the
armoury of the Government and the
opposition is sure that this weapon is
being used to bolster up a particular
party and suppress the opposing
groups. The Government are using not
only Radio but other means at their
disposal also towards this end. Power
corrupts and absolute power corrupts
absolutely. I find that the Congress
Government is using its force of
majority and also Radio and other
means to suppress those who are
opposed to it., The P.T.]. is carrying
on more propaganda in favour of the
Government than its predecessor, the
API1. did for the Congress. The
House should take notice of the ways
the Government are adopting to sup-
press the opposition by the use of
Radio. This tendency on the part of
the Government makes me wish that
broadcasting should not have develop-
ed to the extent to which it has been
developed. I remember how the Radio
was misused during General Elections.
A friend of mine at Salem has told
that he had seen with his own eyes
and heard with his own ears how
Shri Gopalan and Shri Nambiar etc.,
excited the people against Pandit
Nehru. I want to tell you that I have
myself heard speeches of Shri Nehru
‘broadcast by All India Radio in which
he has alleged that the Hindu Maha-
'sabha was responsible for Gandhiji’s
‘murder. These speeches were relayed
by all the stations of the All India
Radio. The Hindu Rashtrapati .,
Khare had filed a case in the Nagpur
‘High Court in this connection. You
would find Congress propaganda news
‘being broadcast by the All India Radio.
“This happened during the general
-elections and this is happening even
today in an organised manner. The
A.I.LR. is a means of propaganda for
the Congress. An hon. friend has said
‘that the Radio should be used for the
‘propagation of secularism. I do not
know what the concept of this non-
religious Government is about secular-
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ism. But I have found that different
stations of the All India Radio inter-
pret this term in different ways. I
would illustrate my point by an
example. Prof. N. R. Pathak of Bom-
bay, who is a great literateur of
Maharashtra and has conducted re-
search in History, had to give a talk
from the Bombay Station of All India
Radio on Sambha]x His talk contained
a sentence “Aurangzebane teen divase
paryant Hal Hal karoon Sambhaji cha
vadha kela” i.e., Aurangzeb put
Sambhaji to death after torturing him
for three days. The authorities of the
Bombay Station of All India Radio
insisted that the words, “torture for
three days” be struck out. Prof. Pathak
did not agree to it and did not broad-
cast the talk. The authorities thought
that as the words were against a
Muslim, they should be struck out.
That means that we should not say
anything against Aurangzeb even now
when it has become history. After this
Prof. Pathak refused to speak from
the All India Radio on subjects relat-
ing to History. I am not saying this
on the basis of Marathi newspaper
reports ; Prof. Pathak nimself men-
tioned it on March 24 last in the
Vasant Lecture Series at Poona. This
is your secular nationalism. Shri Kel-
kar is another great literateur, who
often broadcasts talks from the
Bombay Station of the All India Radio.

Once he expressed a desire to review
a book entitled ‘Savarkar Darshan’.

The protagomsts of secular nationalism
replied that in spite of the fact that
Vir Savarkar was a good writer in
Maharashtra, he did not belong to their
group and was against Shri Nehru, so
‘Savarkar Darshan’ could not be
allowed to be reviewed. This was con-
tained in a statement by Shri Kelkar.
This is how_the stations of the A.LLR.
interpret secular nationalism.

Some hon. friends today complained
about the Hindi that is used by Al
India Radio: but none of them be-
longed to North India. One of them
is from Bengal and the other from
Malabar, They complained that the
language of the All India Radio was
Sanskritised. But I find that injustice
is being done to Hindi in the Informa-
tion and Broadcasting. I accuse them
of this. I find that the Anjumané-
Taraqqi-6-Urdu is still getting a grant
of Rs. 36,000 annually whereas for-
merly Rs. 40,000 per annumn were
given to it by the Government. The
Information and Broadcastmg Ministry
printed the Five Year Plan in English,
Hindi and Urdu. I ask on everybody's
behalf: why was it not printed in
Tamil, Telugu and Marathi also and
why only in Urdu. Eight magazines
are published by the Government in
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English, Hindi, Urdu and Arabic. I
wonder, is it India, or is it Arabia or
Iran? Shri Pocker Saheb from Madras
says that he cannot understand the
language used by Maulana Saheb but
does follow something of what Desh-
pande says, That is because my
language is Sanskrit-based. In every
part of India Sanskrit-based Hindi is

understood but not the Hindi based on:
Arabic. I have seen that injustice is:

being done to Hindi in the Ministry
of Information
have been authoritatively informed
that the expenditure incurred oh Hindi
before Independence was greater thah-
the sum now spent after Indeperidence
on Hindi, written in Devhagri Script.
Before Independence ‘there were eight
Hindi journalists working theré,
whereas now their numbeér has dwin-
dled to three. The amount spent -on
Hindi is not even one-twelfth of that:
spent on English and Urdu. That ‘is
the state of affairs as far as Hlndi ls
concerned.

Now 1 would like to say a !ew thmgs
about P.T.I. I want to point out how
under this Democracy efforts are being:
made to strangle Democracy itself by
bribing a news agency and how the
Government are paying out lakhs of
want to confine myself to ‘the fact as
to how huge sums of money were
spent by P.T.I. in sending Shri Hathee
Singh to China. I also want to men-
tion how advertisements are used as
bribes by the Government. An hon.
Member {rom the oppoutmn benches
had tabled a question in this House
asking names of the papers which were
given advertisements, the number qf
advertisements and the amounts pmd
in lieu thereof, and their respective
circulations., The Government replied
that they could not supply the desired
information. I want to know what"is
confidential or seccret about it. Is any
Atom Bomb going to be produced on
the basis of that information? What is
that serret, the letting out’ of ~which
would endanger the -security of the
country? The lakhs naid as charges
for advertisements arepublic 'money:
I challenge the hon. Minister for In-
formation o place on the ‘Table of the
House figures of sums naid fo news-
papers in the shape of charges for
advertiscments. If .these figures: are
not supplied I would -take it to -maean
that the Government are bribing -the
newspapers to take sides with the
Congress and the Government, and to
use them against the opponents. We
would continue to charge the Govern-
ment with this till these figures -are
supplied. “

I wonder why one anda half -hours
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only were allotted for discussion ree
garding demands for grants for such
an important Ministry. Perhaps the:
Government do not want to give us
an opportunity to criticise them. Not
only Radio, the whole of the machinery
of this Ministry is being misused. I
have stood up to raise my voice

, azainst it on behalf of the opposition:

and .I hope  thé hon. Minister would
give an adequate reply.

ot dYo Two O™ s, efw
o, ¥ ot enfgw off f6 & dadt &
o T 76 ¥firr frgd awr o= & 7
jwa’rwaﬁfwﬂﬁa&wm
aﬂtf‘wﬂam%wf*mp dtor
& @A . amw m e § aRdT
bacigtur B S S
Rt e § Kafed F sad fdl sic
AT FT qGE A FTT ATEAT b
jifazﬁfrizrs:rq&wmwgﬁi
xafed fedl & aga ATRT ATHIBIA
wd § | T S A AYFIAT FT AT
a1 & St & Y e a1 R W
Fw o1 AQ A A Ao Ay wAfEw
ot ¥ & o frdr 7 Y Aan
‘Shri Nand Lal Sharma: Mr. Deputy~

Speaker, on a point of order, I wish to-
say that it is anything but Hindi.

Mr. Deputy-Speaker: At least it is:
not English.

st dYo g@o w0 : There is
‘practically no differencc bet-
ween Hindi and Urdu. 7= ferd
gy famie ma'rw ﬁmr%ﬁvwfrw
g T AT § | 5 X ey R
Fre oo R Tq a'arr'«src; S AT
g, & iR mamar g w13
Elew g (Indlan Union)
& ‘s‘rfy%‘a‘_‘,(l‘residont) FUE
‘anfeee ot qedrore 7 &7 ST
‘smw-e3 (Council of States) 1
-3 #fwds (nominate) T4 &
Pt AT, T FF | AT AW EA T
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A fRew e A axw A
qawog A A @ § AR qF g
g f5 s gt g foew e
F ITH qAE 37 SN E | o G
# uF anfeee (artist), ForH,
F1 Fifew MF LT FT JvaX awM@T
Tt € R F Iefie Fan g 5 sie
HRX TEFde SmEr § waver anfewRw
A 37 F TAEET w1 3T A ;e
w0 A 7 faw enfeegm & g
#1 afew 2xdifaaw (technicians)
wwed (Directors) # wggad
(Producers) & st 7a133 § 97 &t
AT O 99 g T (screen) WX
wYaTeT, gIaar X a<fra #1 @y §
ar afeq § wa § e ag A
gaay fF Swaer Far Swdfaga
(Technicians), srg3wew (Direo-
tors) & siggad (Producers)
g | YR g @ FX A v §
f& gt stetar R Swar & qAed Oy
A v A | 5 SFNfugg o)
Ngawd ) § e {3 @ -
#RR § | g fvew w1 AtEr
#fres  (Capital) amdaw ¥o
0¥ ¥ W § AR Wy FEr
AT FER F1 T §, orEl w6
& AHEAl §FIR B g O FrT
§ | off7 awae 1 I av 98 §
f& g gER A ol W A aF
W F A ax AR Al fFar §
LR A1 ag FgT g oAy {ewh
A owd vo 507 Ta
gomar wn g AR fw & afg
¥ wTEl T B HHGAT G
et § 9w & fou ag ey w1a i ag
g {1 Al § 9g OF & W §
g #1 3§ & o W oAy
16 P&D,
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qMA FY JAL TG R

%9 et & afd ¥ g aedrd
FH GLHAH % g5 §, S0 & faal
F T FIfAAT AT G{SAAAN F
ST §31 FX FHA g WK AT AGE
& R qrdard Ay w A aEI™
N § | I TF T qgT wfear
g 9 & v w9 Awael 7 AR
ST & gal afwgi 7 oF agr A
TS da1 FX Y §, ST F wwAW
TF FEOrg) oAt 43 FT a5 § |
ag My § 5 gardr A faeet
7 foew &1 faar agr qwe § | dfee
AwE 1 arg ag § fr fnen eeft
1 ITE Wl qaeorg AL 1 TR § |
AN TEAqe @1 Sifgd fv @@ @
F IH IATET § TG qI99g R |
W aaa #1 7 feed S fw
9f 9% o7 g 9T § T% g Qv g
fare f% g7 swordl, @@ (social),
gq#fea  (educative) g #.
g 1A gaEr qeqik § faw W
AeramEt X U HAT 9§47 §, I FI
g fargdr § I FAT FAT qar
Rar AT § fF oRaT QX R md W
g fF 97 F1 AR Adqt 9 age
T T T§AT g | GATT FT A
(Censor Board) & # & 38 Tl
#1 foeat @ e a1 § Fl6t g
fi{aTe &9 & 1 44T q18 79 FT AT
a§ Far f6 a WA g gt 9,
qfses a9 (public places)
q99@ a1 | QI 94 g &gt
¥ qa@ § A1 9 09 g4 A1 fead
qT g #1 faad § 4TC gq 4 Fi
G § | TATAE T F0E HLA il 9S04
& o ot md a Faw g fag ma g
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[ dto gmo Fw] |
9 &1 qfsod AT 9T T F T
7 |

foem gwor oF a1 ¥ quEeE
(semi-educated) @wi ¥ g &
g W fF s e Al € )
o 1 woow wgw a8 § &% Swar
It F1 F1E AT TATET A IATET {YAT
e FX, AE (art) ¥ @ 97 W
W e ft 7 § 1 TR A QY
Y Ifagi At e & 5 T &
fao & waT A TEF A F T
g T & Ay & 5 g aea
TET T A P g7 qeF
& qriidl 17 9 weg #:X | ¥fFA ag
¥ gt gFaT § o= 5 ey gfedde
WEYE< a1 4§ wew 1, fa@ F =
& @1 fagwa #x@ w1 SoAar
AR € R 1 gF1wa & e &Y fargwa
@ & for feER awen SEar €,
RS RGN ClE
T g & ? zafed fr efat & fod
T FA S AN (RTAR TR,
& f g, afre §) agarer s
§, 7E9 OF feaT & & 5 & fod
wiE, A 8F €3 IME TIAT o FW
IR amEE AT AT ag g %
TR @t § fs wga (con-
tract) & X A Ro 4T 0 TR
& feam § o @@a & & a1 I}
@1 TAT GO FI § A1 T a@ §
TEAHE FY BT @ FT HGH T
g1 ¥ mAde fage awqR §
Fg T TG gHdT | 9 OF gfeqd
srgER A § f5 @y awe ik
qaHted emsa A1 frEe o O 99
g @M § s ¥ @ =
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aferzd  (artists) 1 FremrEw
(Co-operation); #&f fadm it
fF firew gmem T 914 gUE | 3T TQ

g AYA F G qgIA 0T § AT TG

AGE & ST § | AT FAEH AR
73 afeedl *Y graar ABATE FIAT
afgd §@ § 9 w4 F F79 Nl
/g T AE AT W FT AR
g

#Y qgo Fo grfze @ga 7 feew
. 9l (Film Enquiry
Committee) % warfeow aga
@t A Tl g1 ¥ wadHE
¥ 7z g 5 foem sawaadt w9y
#1 w1 fawlead § I7 &1 grdAe
(implement) #¥ & el &
TeEY IET § AT IT AT A& §
STed AT STTAT TEATAT T | N Fg T
g 5 firew wrgAg Ffes (Film
Finance Corporation) % q#&
FIA F g5 I8 & | HiF ¥ gfe-
§&= sggad <t fF @@y § 5 qew
#1 fagaa #X R de AR -
#feq zrgg #r fr (picture)
TE AR St fx A age 7 qw
A9 F W AW & fod AIPT QX
& 9 % foa watdez #1 afgd 5 ag
g WegEd-#r 7T T AR g
@ g § 9 fF qF e wrEAw
Fofar g1, star 5 Fas d § 1 T
# dame foew wede Fwiaw (Na-
tional Film Finance Corpora®
tion)  {]4 ¢ # v NFLHF Y 7K
&Y | 39 Y g0 TATAE FY GIF S0
Tifgd @R 97 Fwfdl B AR
At wfgd it fF @y dR T W
&1 fagwa HO wIgAr § AR de,
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q¥feT e & fyawe M e
L

T ' ¥ feew Fifee (Film
Council) & s %<3 it y&<@
¢ wfF ag % ¥ ww srewt (Pro-
duction) #, grfifaser (Exhibi-
tion) # R ¥ T® ¥ +w
@ Tl §F A Y gow ¥ WX
R @ a% qar Aff v a7 qw A
Fawer § f5 wioer gewmwa (at-
mosphere) ¥t frew ==t & qrv
ST & 9 &Y g 7Y fora o g |
TR T § o9 ¥ o wfe
(studios) & sk sv & firew
® Nggw w7\ & foF aga ww
W@ (charges) frar wmar &,
3¢ (labour) @ fr sga @+
o €, amfexew AT FOTHT wATAT
¥ SuTEr T oar R § AT Ay
% & fa8mw (taxation) wmew
SqrET § R 99 & F9T TOAT AT
T § fr am @ w= egEd O
g S fr e frteT aor awy @ |
AT TATHE FE FEA TEN IIEET §
AT e gmmar § 5 ogard feew
) far @ fomr fidfy sy, s
2 & A g e G v R
T w1 F aqr AT gEk ard
w1 ford o gy & AeaTE &Y Sy,
T &Y ST | F AT § AT
w&a fF g 1w faefes 7 w0 wm
N oF gAwH afert e w3
AR frew & Mggw 777 97 A O-
s wifre (actual profit) &wr
g S ¥ warfaw dxw age fEm
QT | HE a3 SHAN T TG FEAT T9qT
g fo fyawT dar 7Y g, o ol
gom g T M sear WA@Y R
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T8 T Srggaw o sl F omfew
N & yifer fdm e @Y ¥
&t 259 aiw femr omar & P AT
25w o 1 xw & shegad
¥t oY forra St & o 97w @A
HWrie (encouragement) WE!
forerer 1 Age 72 § fir T wifwe
w3 FT a9 ST A7 |

Tt & wrq gTq F g Ay FEAT ATRAT
g 5 7z ff 3= & fr maddz s
¥ s fadwr @ | g fegem
¥ o 9 Yoo faAmr & ) ww &,
forw # f& st fegeam & sy
§ W,o00 frdwrax Wz § AR
gft a@ ¥ afET & g3,000 &
09 § 99 5 agt 3 smardy firgea
Yage &y wv § 1| J Oy o @
f somr @ s fedmr @ wfed
TR FEEE & fF gardr wadde Yy
qifet dY § fir ag @ o fir fadar
@Yo STeY & 97 A1 areda licence)
gfge 1 & a¥r fakea &1 qraAr
FAT qTAT & | TaAAT IT FT FZHY
HE AT AR AR WX A AN FT
gl a7 wed 5 2 @ Frfae A
g fr fadwr Y o7 93N ar s
¥ e & gofes 78 Ior &%
@ e groa F Taide Sy 7 Afgd
fF a¥ a7 W # fadam & Ak
o a' ¥ AT A efeity
Y e Tifgd | faw fo sere feew
e ¥ deT & a1 I Svr W@ ¥
fod Wi *X 9W IW e TAHE
1 wfead @ 9ed o arer
gffTde (modern equipment)
agl 9 <@ wifgd aife o fedde
sgged § f & a0 ww Af g
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[t fo qmo !Eﬂa']

oY ITY WA ST TH | AT JY RS
i fF ¥ qwifaed (exhibitors)
Ak feisged (distributors) &
FomaT 3 §, N fF ag wearw (ad-
vance) W & fFw & w
9 § 5 ag o g § waiw
F g 9= fr ag = § fF fax
# glar, wyETer av A TG ™
T

s TRffaeT o feegieqex (dis-
tributor) =g wewm T @ &
w free & glar @ wqarer W
afl #x @ & O ag TggE A W
frwat & forr ©F o wgar Y g
M W § | W A ¥ FgE
® G IGT F@ 7 aga qews
T GIHAT FTAT TT4AT § | T AE AT
goa ae gaR feew awem & &Y
T | ST A I I SR AV
2T 7 FR I fr e fram e
ey §, 9 9Ted § 5 [ F Jar
F1 word § wF, a1 I F9 FW
q@ ¥ WA T g A1 aog ¥ T
FT TFC | TW AR T N AR
g o W 9y € 5 3@ ¥ s
AT I FT FESTHI AR FAT
W T e ad @ ST A aq
a2 Ffovrs ®rgdw &1 AT o=
& | wofed wedde 1 a8 B &1 ST
g fr 9 =@ o) wW T @R T S
1 &1 fia=s<l gra s @1 fafea
Y TEET HAIX FAT AT AT &,
T N BRAT § AR TN

st ot g fres 3 § ag et
firdr ¢ & fr Swam 1 g@eTEr AR
& ae F dad ¥ fawt @ fow frear
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ot o7 @ § | fred gy ATt @ sy
T TR gAR WA g 4 |
A A, fagmfa, gradr, aq@
wad, quydY, fasex, wgy e,
#u e Jif, g, A, tdE AR
&t a<g oY aga &Y aed aw frgy
agt 7 A5 | o7 g@ aXE A FEER
TR oF § a fagard W §
¥ A I A qe o W}
S F w9 & g & oA § - faw
TER # w A FAdr @
Y § I ¥ ot 7 wPeA A R faw
MR @rasr @ d I
a1 Te=fic g 78 § fow A gian,
wyareT, Afrw enfe 7 & 1 T F @9
d@q 1 ST serfa A § WK
MNILET T &7 97 HqQ 957 § |
Bler W, TRY, ARAY, wIw WL,
AFEET A q AR qEd W
aﬁsmwﬁ@q‘rwrﬁrg
AR wgd 7 g+ fraerg o &
g fow ¥ fir 9 %1 T@em Fq ST
e & qurg ¥ fxar § T o
@R |

# TAAT ¥ od FO AR §
fr a8 3@ @K qavorg ? R & A
F1 % f5 @ @ T @R Fw
& o fegerf o9 57 & fFoSw &
3fcq g g | AR EEEE W W]
o M a1 oA W gw @ fR
fegem &Y a1 fivew greeY § =@

CHF W CF T T oA .

& % ARG ¥ g7 Jaqr &7 qga Aarg
FT qFY § A TIFT T AT qGT

| T § AT g1 amdr § |

wafed & fee g@ a@ &1 AT
femar =mgan § fir e faew grear-
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—
& w3 & @ fawfed § 97 A however, now decided to speak in
ndi.

oo § oF | Iq ] o A fawlad
# g 9z g7 owe FW aFw § 1 W
q @ NT aF Ag) & A @ {
e fawifal &Y AT @ T &
AR g w1 s feerar 1 F A
Wt TER w1 o e TRy §
st g g sSwaten (blackmail-
ing) § g ww N T feww
argaT g | wgf o feew sege w@Y
fird s § afes ag FX+ (corrup-
tion) sfx sifeegga  (prosti-
tution ) & wgs & W@ & |
WA g @AW
F1 AT FT AT T TG T FWT
9% T & AN T FY FHR F IqA
JFr Afed | AT T A A A
fir oot R Mfeegqad & 2 @
T gER A A A A WA\
F1 aga i gRIT |

AT FET ¥ g W HOAT NI
TR F@T § AT A FHT AT JHT
W foew Tel & aX § T A
AT, H 3@ F A § IR AT
¥ q@OTHT AR 9 9T qE TEeT
SE U]

-

(English translation of the above
speech)

Shri P, L. Kureel (Banda Distt.
cum Fatehpur Distt.—Reserved—
Sch. Castes): Sir, I wished to speak
in English, but last time when I spoke,
some hon. friends told me that, belong-
ing as I do to Uttar Pradesh, I should
speak in Hindi. Hindi is now 6ur
national language. I have, , therefore,
decided not to disappoint my friends
in this respect. Having been born in
the Punjab, I do not claim to possess
any sound knowledge of Hindi. As a
member of the late Central Legislative
Assembly * too, I, used to speak in
English and this time also I intended
to speak in that very language. I have

v T have been given 1

Shri Nand Lal Sharma (Sikar):
Mr. Deputy-Speaker, on a point of
order. I wish to say that it is anything
but Hindl.

Mr. Deputy-Speaker: At least it is
not English.

Shri P. L. Kureel: There is practically
Jno difference between Hindi and Urdu.
utes in which

ime I hav®& {0~ speak on the n
ustry” Before X ews
n subject, I want to thank the
President of the Indian Union for
nominating an artist, Shri Prithvi Raj
Kapoor, to the Council of States. So
long our Government have not paid
adequate attention to the film indus-
try. It, therefore, gives me pleasure
to note a change of policy in this
respect. Just now only one artist has
been nominated, but I have every hope
that the Government and the Congress
organization will try to have the
artists and their representatives in a
large number which will include the
technicians, directors and producers
also. We feel bewitched on seeing
Madhubala, Nargis and Suraiya, but
little do we know that their success is
dependent largely on the technicians,
directors and producers. It is a matter
of disappointment to me that our
public never geems to think that the
film industryv is so much dependent or
the technicians and the producers,
The total investment in our fllm in-
dustry stands at present at 40 crores
of rupees from which the Government
derives a fairly Jarge revenue—to the
tune of many lakhs—every year. But
it is regrettable thrat our Government
have not recognised it as an industry
up till now. No sane person would be
prepared to agree with their viewpoint
that an enterprise with several crores
of rupees investment and giving
several lakhs of rupees as revenue to
the Government is no industry at all.

We can use this industry for con-
structive ends. Sentiments of national-
ism and patriotism can be aroused
amongst our peoole through the
medium of films and similarly so many
other constructive objectives can be
achieved with their help. This medium
is so effective and can work a revolu-
tion in our youngmen and other people
ifn genersl [t can prove much refor-
matory. You are aware Sir, of the
fmportant part that the films play in
our daily life. 1t is. therefore, regret-
ted that film industry should receive
so scant attention on our part. The
Government should pay more and
more attention to it. Only very few
of the so mapy films that are screened
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daily can be called reformatory, social
or educative in character. Mostly they
are such as to have adverse effects on
the moral character of our youngmen
and sometimes the songs are so filthy
as to have a definitely bad effect on
the young folk. The Censor Board, no
doubt. expunges some of these songs,
but after that no care is taken to pre-
vent them from being played on public
places,,Daily while passing in front of
restaurants, we hear records of those
songs being played. The Government
have taken nn steps to prevent the
banned songs from rcaching public
places.

General Budget—

As things stand. the film industry
is in the hands of a few semi-educated
persons whose standard of education
is not very high. Their sole obhiect is to
make as much money as possible from
the public. They do not have cven the
remotest connection with art. The
versons needed in the industry should
be such as have its good at heart and
hold that cause dear. They should be
imbued with a feeling to utilize it in
constructive work sn needed for the
countrv’s progress, That. however. is
impossible till an  indenendent pro-
ducer or a person possessing a strong
desire tq serve the indvstry and art
in the rcal sense of the term, is
afforded the nececearv nopnortunity in
"~ Mm industry. How s it that such
versons are debarred from onoportuni-
tie«? The reason is that famous actors
and actresses like Madhubala, Naremis
and Suraiya dermand nothing less than
a lakh or a lakk and a half for work-
ing in one nicture alone. What is
more reerettahle is thot the Govern-
ment are awnre that in the acrounts
that sum is shown onlv as Rs. 20000
or Rs. 30.000 whereac in actnal effert
they demand Rs. 150.000. Thus the
Government tnn suffer a loss in thef
revenves tn the tune of several lars,
Still the Government are auite heln-
less in the matter and cannot do anv-
thing. Shnuld an independent nrodncer
desire to nroduce films of edueative nr
social internct. he is pained to fore
the reality that the cn-pnerntion of a
handful of artists dominating  the
industry at nresent. is not fartheamine,
Thus he finds manv  hurdles in the
way and  ultimotely dieannointment
overtakes him  Naw artists must he
enrouraged., That will pnt only cave
money. but will alsn resnlt in the pro-
gress of art and industry.

Shri S. K. Patil has hrought magv
things relatin® to the Film Frumiry
Committee to the notice of this House.
T feel that manv recommendations of
the Film Enquiry Commitice should
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urgently be implemented by the
Government, 1 also feel that the need
for the establishing of a Film Finance
Corporation is vital. It is because till
there is a Film Corporation on the
lines of the one in England, no
independent producers who wish to
serve the country through pictures of
« social and educative type but who find
themselves helpless in the nresent
atmosphere, can feel encouraged. The
Government must help them nnd this
cold only be done by establishing a
Film PFinance Cornoration as svogested
bnfore. In Enpland. the Film Finance
Cornoration helped 78 producers in
1951 Our Government must benefit
bv this example and they must helo
those nersons who are imbued with
the Aecire to serve the country in a

rieht wav  through the mediim of
really cocial and educative type of
pictures.

Likewise there 1s need for the

establichment of a Film Couneil which
mav serve as an advisory bodv to the
Cavernment in the matter of nroduec-
tinn anAd evhihition nf ilms and many
other nllied fssnes Till that is done. T
feel the present atmosphere pervading
the film industry cannot be removed.

There is a limited number of studios
in nur country. The charges of film
nroduction in theee studios are very
heavrv: the exnenditure in resnect of
1nhanr is also auite heavy. Tha artists
Ademand verv laree sums while the
~avernment taxation is so murh that
hardlv a few producers can ~ord to
nroduce a snecessful oicture. The total
hurden on the nroducer {8 onite hepvy
tn exhaust hic resources. Shonld the
Crvarnmant  f3il tn take cuitable
action the film industry mav meet its
dawnfall and thus sucrh a bie indnstrv
of the eruntrv which can bhe utiligsed
ac a medjirm of education and <0 manv
nthor  ennstrictive  nurnnges.  may
ntterlv. b ruined and  heenme non-
existent, ;I rehuest the Government to
~adent a uniferm policv in that matter
A Jéuv the tax nn the actunl nrofits.
Y4 fg.rerrattable that the rate nf taxa-
tinn is determined or an underctanding
te that effect is given even hafare the
nicture is oroduced or befare any-
thing st all {e¢ done in that bohalf gnd
at n stroe @bhen even a snece nf the
nrofite likelv to acerue to the nrnducer
or éhe companv i nnt noccthle, Tt
rreates manv Aifcnlties for the pro-
Ancers and he dnes not feel enrrurased,
Tt would he bhetter tn impnee taxes
after a comnlate’ picture of actual
profits is avallable, ‘
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Besides, the Government should take
steps to open more cinema houses.
The tctal number of cinema houses at
present is 3,500 while in Russia—a
country with half our population—
there ure as many as 39,000 cinema
houses. In America the number is
19,000. I feel there should be more
cinema houses in this country. It is,
however, regrettable that the present
policy of the Government in this res-
pect is such that persons prepared to
open cinema houses, have to face so
many ditliculties in getting a licence
for the same, In case the Government
feel that persons concerned are not in
a position to run them or run them
accoraing to their prescribed standard,
they should themselves open cinema
houses 1n all big cities. Simularly they
should construct more studios also.
Mox:e studios equipped with aill modern
equipment should be opened in places
whicn are centres of the film inaustry
or trom which there has been a
demand so that independent pro-
ducers, who possess no tunds, may be
able 1o take advantage of them, The
general impression 1s that the pro-
ducers receive funds from exhibilors
and u:stributors who advance moncy
for tue production of pictures. But
perhaps you are not aware Sir, that
they make such advances only when
Suraiya, Madhubala or Nargis is sure
to be assigned a role in the proposed
pictuie. Should it, however, be known
that neither Surdiya nor Nargis is
playing any role in the picture, the
exhib.tor or the distributor will not
be prepared to advance even one
thousand rupees to the producer,
Thus, the producers are put hard to
arrange necessary finance for their
pictures. That is the present position
of our fllm industry. In the absence ol
any Governmental aid to the pro-
ducers, who wish to produce social
pictu.es which are conducive to the
welture of our people, it is very hard
to complete that work satisfactorily
for waunt of funds. The biggest hurdle
in the way of producers desiring to
produce pictures which mpay raise the
moral tone of our peo&iq,
neccssary finance. As sfich, -t becomes
the uuty of our Government to help
those producers financially who wamt
to educate people and raise
morais through the

medium of
pictures.

-

The pictures exhibited these .days
are such as to cause a gradual degene-
ration of the moral ¢haracter ¢f our
peopic in general, During the last
fifteca years, there have been many
good pictures such as Devdas, Vidya-
pati, Hamrahi, Amritmanthan, Padosi,
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Sikander, Achhut Kanya, Amarjyoti,
Aurat, Roul, President ete, Simiarly
muny other ideal pictures have been
produced 1n the past. But such pictures
ale Lo L b scen in the country at
present. Now, the very complexion of
pictures 1s  changed. The type of
plctures which our pceople see these
days, 1s causing theiwr gradual moral
uegeneration. None of the present day
pictures  1s  without  wadhubala,
Surdalyd or iNargis teaturing in 1t *'tne
public are mucn cager to see’ pictures
jcaturing  lnem  wuiend faci 1S une
Jusuiabiy exploited by the producers.
parring Chhola Bhai, bDahej, Admi,
Shush lahal, Atsana and a tew others,
e pitiures that are  produced and
exhibiied in urban areas are certainly
such as lo cause moral degeneration
ol the pubiic rather than tneir moral
eicvatlon.

I wanti the Government to pay more
attenuon o s aspect oh the issue
and tiwe steps o peovent the exhibi-
tinn ol prewres winen luwer the morals
Ol owie propley, With sonie attention on
the pare or the Government, our film
Iddewy Wul svon becomme one of the
biggesi ndustries that we have in this
counuy, we can ao much good to our
people  througi fiims ana aiso give
a large revenue to the Government.

I, therefore, once more call upon
the Governnieat to implement the re-
cormmaenuatioss ol the Film  Enquiry
Commildlee. All of their recommenda-
tions are worth accepting, I wish [
could bring these recommendations to
tiie nouce of the tlouse, but 1 have no
time to do thai, sSull [ want to draw
aitenwwon of the  Government to the
blackmatling prevalent in the film
mdustly. 1t is now not a place for the
producton of films, but is rather a
veriabie centre of corruption and
prostutuiion. This has a very damaging
eilect un the morals of our people and
as such  must be checked by the
Government. Should the Government,
however, fail  to adopt éffective
measures in respect of these veritable
centres of corruption and prostitution,
the country stands exposed to much
harm,

I hope to speak on this industry
from another viewpoint in  detall,
should such an occasion present itself
in future,

Y e FEiAe REd\a Iqead
q{ka, B4 3F HATET F AW
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[ s W]

A &7y A F FTHL-NWE @ 93
g o faieft war & fomr WA areeit
q aad fa=r wFe 52 €, o @a A
g7 FT A TS AT gAT | ¥ wwaar
g fF foe® agt 9 gafy g@ faamr &
FEW § Fr A F1 o § S
fex Y 3§ 7 A Wifs #Y § |
i 7 § §@ 9fge N aWAT g
s e ST e W@ a SwiF qea
9% 99T FIA FT HTAT AT |
# gwman g 5 faad o gamer @3
TH ¥ & § g 3@ 9 F fadw
G | 91g §9 W {1 9 I qA &
fr frgs T & s gfear et
& a1 fRoea & @19 A F FA
1 gared A oK swar #1 fafaa
FTAT | Farq graedr fodt ot ard
g% o 71 39 7 wA fm

& gawear g B @ v € g9 QX
geer § faT #1 AEEAT FIA HT AR
&R & 6T F FqEE FAERT
U & AT § | TG UF qE § WA
¥ (chronic patient) & 7@
£\ 9 I T IW A § qE QY
7 7 &Y, W Ig TFR F AN fAFred
T WX @I FY e
FW I AET | ¥ 7@ AW W
o daed & foed awmda W oy
feae oft ¥ agH g A9 ]
AT g | SR oud  Fwe A
¥ Ao Y A FA F 937 oA
fora o @ g0 ama § fr < @
W Wared & Amdw W oft oF
I aqr gavg wfR § X 99
% FRES ¥ T AAed § AT f
wifes sl gl o

2% JONE 1082
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Iy AR, gafa fgdr & fou
T AATET G4 T AT { FIH F
forar mar €, forw & foq & 7 faormr

" &1 quré XA =rean g, dfew d qawar

g & s ofr fedt mife site wrar
F ¥R F fod aga 39 7@ ) AE-
FGT § | qF A NG GG [ A
gfear Wer gra s wrgwr fafww
fawal o yanfea f6d o & 99 &
¥ fet & aga F9 AT FA I
& 1 ¥ HATe ¥ ag sy £ gl
& aregw g fama qar wa &
gaarat qv afywrd fagrAt gra
W9 TG W17 91gd | I9 & qT
& g gk fagml aqra ofr s
FCE B TTH (691 90 | T T &
afcor® ag gar fF S aga & &
fErr o & g Y A € | T
WU F1 gAT & AR, q@ard #R
e g, ag & feedr wmwr &
qfdfaa 1 st | 5@ THT gy
g AT &1 R R faww
CAu |

@Y T W N W FAE &
qTT FRA g P A E F PR [ H
g fafus @l & JIEEQ &
R & afy a5 w1k fady waew Ay
foarr wrar § 1 gac R afaw & Frardy
™ W F TF AL AT HFT AW X
ad s g 1 s £fear Wear vy Fafirw
a1y & AR F gead BT aifgd AR
oF gEl N aely, For A wfga &
graeq & ¥ & fagral g Ao
T FUE 9W AIfgd | WO
a7 g 5 g9 oF get ¥ an
§ ovd a § SHerd ST 6
i )
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T F 0 A9 T AN
fHazs Fer wmEar g o wIT q
T FT IEW oF fewem aw F1 A
W 8T § 39§ @ A aar
g fom & a § ga wmareY agq
FWAWNAE | ¥ A ag ¥ 9@
R A AW § AT F aR F g
mranfadt #1 aga a9 AW E | TR
ql UF o TAAeR A7 W E | g
& "grdt 3@ A Fergn, fawer arfy
g WwagEd fegame Wi o
gaT § | 37 WAW ¥ 99 qddfw e
g | 3@ aig dae,  fafew, qem
AT qT F 99T gETH ST S
§ | # WA § A ATQT FIAT AT
g fr i Toml F A A onlY g g
2w & fafww wril & @@t 1 W
78 & | 8 uF Al A gAR qw
F IR A AWFTL AT FIAET ATI-
T § T 3@ A AW FE ey
Tfgd | FT F XA @ T
grfger swifaa fovar mar & iR far
ST ORI E | 39 e § F% far of
T g | fgaes wdmw & aR §
Wt ol fre® e oF Shagaedr
foen qur frar T € 1 ag aga &
TR AT FT AAOT A AT IR F W
¥ fod warem v aqrd [ =Ear

g

“gurs feem” ¥ AR 7 oA fagy
fedt o Ewfexaz (technicolour)
Azt feew dae 3 7f §
ag w9 W Y WAST g &r
T™E | # AATA T AR T TS
feew (hills) & o= fewrae w3w
F g w1 S ggrdr wdW § 99 W
I T FTAT AR § | T Ty

76 PSD
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w3 7 agare, fegd-ngars i g
T ¥ RS a3 & § w7 am
fatoFT T d agrdY w2t A R
feamn = § 1 FvER A g Al
F AR A W F IET AT FY ARFE
T & fod fagq gavg F3d Fifed |
qg waw wrpfes @¥d @1 W &,
AT TEE & FFT ATAT FA P
fod agt o oy § 1 5@ F faar Tw
Y F aga ¥ wm g fwd
gAad, AN, A, S
wfag & @ & /g & a9 38 waw
fosam & ot faer gam € | Feqfe
= g faema = Afuw @ I
¥ @ 3w F gwics wged o aga
| g 1w S & e A A7
FFIT ¥ qRw € 5 ag o oAy
F aR § g e, wwww fear
T A G 99 fax §ar e 9
fom & far amy A &1 I=IJT W AW
F aR § o= ag § W qred
FT @, | § faiew< gare ¥ 99 I
F qR A I AT AEAT Fg T AR
qfer ¥ AR Al o F
afez § 1 fe® feat & sy
7 5@ o ¥ gzel 4 a1 gem B
Wi T 7@ Stae 94d
9T FREAT F A9 NG TTE | TR
aTeE dardfgdt T OF 3w FS
g %Y & Tar & | fagS ad, wiavE
TEaTAfgdl F1 OF @ A=Al @
o< w9 & fod wan av | o aeg g
e we A aqe @fwa afe
aga ¥ AR W § wgr 9
¥ CE T AT AAW AT G
gaR WX ¥ AW T @@l F arw
33 & ot omd € 1 & 9@l ) waw
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[t e i)

el w1 A oo A g
fF & (R3¢ fo &, uwr ¥ wOw
¥ @w afed, g wgw A S
W ARY A T q A IEA T qE
F1 AT FW F qR 0F Leue fawrer
I—"%15d I T A (T3S
q gt fam)

vg & Igiq aqerar a1 f5 “ arg
HATEIET TR AEINE AT TW
& 91w sgERwe T qrEEt oo
g T0&, 99 &1 98 fresmw, @w
W g¥ et F A N feemr €
T9 9T% W IH §, TJ TdeA IIW
ft o @ 9% §, e F foR
FHA ot Tk o qwr &, of
Tg W &1 qU fawa adf gam § |
¥ gamat § f5 3w w1 faww w
¥ T TF AT g 709 T &
fod, wgr fF sFgR aFaE F W
w7 qoeqr # ff @R Sgr W WY
AT & N@F F4 & 99 1B
g AT g AW A &, I W EW
AT I9 AW T ! B IR I
S|

W A Y TB IR WAl A
gv faAf & gy § awd faEr
wwe fgd | @ @ g 5 36 awt
ag® ag I a1 fF §) A 7 e
&% (Censor Board) g a1 &<
g wd aow  gfewmr & Ffor
o W € | ‘A A & R
oy «@T 97 9§ ¥ §EN ¥ A9 H
wrgn ) € fF SEURT A W W
wfaasy a1 917 fis 9g 9919 § IqEY
o @ 9 WR W F W w9
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WIE 9% @ 4, I W w1 vy
T a1 | AR T A FT NGAAT §
f& foew qafor & foq 2o
(Central Board) a= mar & #x

‘g9 gg faNi § dafor &1 waer

s F gra fer wmerd 0 e
dar f5 wfes @m@E 4 =@,
W F I UF A F T ARH
frar smar & 1 fr aw @ar @
AT I a7 I F A< IHFT dqir
fear s § 1 F o g 5 oag
F afi § 1 v for a3 qE R
g S g S 1 T A IR
FTATAF F1 FF IT 71 e O 7@
1 a Tfgd S A fowd oA
Fafadar & g@@ g ST B g@r [Mw
afed | grew Ft "wew e i andy

" fipew U FT R yRw  fAEer

€ & 7 staar s gon A e
ag | fe AR Wt wge feew
TTT § A8 79 qG@ § i #) Safeqq
F § 5 frdy oifm &1 3 Ff)
X & &1 qw fraw § § &
& qgm # oqa 7 T W framn
ST g | W wwwar g fF o fawa
# frgat #1 FBIE ¥ qOT FA A
sTaeEEar § AR A ST FAOr g
f& gma wATRT WA ww
&

R ey ol A @ & anr
7 ot §9 faaew Fr § X g ag
g 5 zaft orFFor &1 ST
[ & fod aver aga A fear man
¢, ¥fF & wft ew ¥ sy FEm
fF ag g@ s TameT v | (E R
1T 1 faarad ol § 6 oa o1
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¢ uF qa7 97 frwear § @ 09
THETTE GO ¥ I g
gxfezm  (accredition) faw T
g I e & ox s fead & awt
9ud g1 9w & fod g gfawd @l
g1 9 A g ag ) SAfa waw
A A, (HfeAw A H, F@ FAT A
it § | % awnwar g frogw faww
FY A g A AT ST TIfEd |

11 AMm.

T & yomEr U fagg AT § |
wft 3@ aAew F1 39 § afyw
graey w81 §, fee Y ag  weew
SE AT AW A FFATE | T FHRA
( Press Commission ) & faaior
I3 Y Ny FEER A R E | T
TF agd & gee fawg g1 ol
weaad & genafaat w1 & 9 afew
fer & qofmfaat @1 o sfase
A i ax & 1 oY dro Ao Ik
(P.T.I.), fmeg (Reuters) &
it 7 fax foar v 1 @y @ aw
F1 vt § for gae ool & A § QO
HA-IEAMF FIA FY JTEAFAT § |
gmme St afFr sHfeeza (working
Journalists)§ 3= @1 gam & fagz
# ot gy i QY =nfegd 1 9y e
gme ox sft far goR amr g
g ¥ ew ag & S v faen
FA-GHHAT TF AIF I IT AR,
qff FT AT FWE | T AR A
affr SAfex @ ®sE 7 OF 97
Sfe frar € s & smam &7 g fv
g dq wHAEE F1fAgE s
w9 9T fa=ne w9t 1 g g
FHew Faw s o gw &Y e
7 @ afew g, fom « d@fawm &
g e wwr frm § ek
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TST-ATT #@NFR fRar §, sa ¥ wfa-
fafuat &1 3 5@ & e 30 wfed

(English translation of the above
speech)

Shrli Bhakta Darshan (Garhwal
Distt.—East cum Moradabad Distt.—
North-Egst): Sir, I was surprised at
the various cut motions, that have
been moved with regard to the de-
mands of this Ministry, and the
speeches of the opposition Members.
Although the grant of this Depart-
ment has been sufficiently reduced
during the course of the last few years,
s.ull it has made much headway. A
little while ago Shri Deshpande accus-
ed the Radio of favouritism. I am sure
all the hon. Members who know the
facts would deny that. It is an undeni-
able fact that the All India Radio has
acted in an entirely “impartial man-
ner and helped to educate public
opinion. It broadcast news of all sides
at the time of the elections.

There are somo Members in the
Tlouse who seem incurably to suffer
from the disease of criticising - the
Government. They have in a way
become chronic patients of | that
disease. They must criticize the Gov-
ernment even out of context and must
always find fault with them, real or
imaginary. I take this occasion to con-
gratulate the ex-Minister in charge of
this Department, hon. Shri Diwakar.
He spared no efforts to promote the
dcvelopment of this Department and
I am sure that the present Minister,
who is an able and energetic person
will continue the work of his predeces-
sor and this Department will make
further progress under his regime.

Sir, although this Ministry has done
much for the cause, of Hindi for
which it deserves congratulations,
there still remains much to be done
for the propagation and promotion of
the Hindi language. Even now Hindi
finds a minor place in the speeches
broadcast from the All India Radio
on various subjects. I appeal to this
Ministry to see that Hindi finds its
deserving place in the talks broadcast
by the All India Radio. Talks on
national and international problems
by eminent scholars of Hindi should
be broadcast. This would introduce
Hindi to those whose mother tonguc is
not Hindi and will thus help in the
propagation and  promotion of our
national language.

No attempt worth the name has
been made to acquaint the public with
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the various parts of the country. The
people of the North and the South
are not well familiar with each other.
The All India Radio must publish
informative literature about the
various parts of the country and
arrange broadcasts from scholars on
the culture, art and literature of the
two parts. This would be very help-
ful in promoting mutual understand-
ing.

I want to make one more point in
this connection. Our countrymen know
very little about the mountain range
of the Himalayas extending from
Kashmir to Assam. It contains many
mountainous regions of which our
people have little knowledge. Kashmir
is more or less independent. In the
mountainous part of Punjab, there are
places such as, Simla, Kangra etc. To-
wards the east of them is Himachal
Pradesh. In Ultar Pradesh there are
five hill districts. Then come the
mountainous regions of Nepal, Sikkim,
Bhutan and Assam. It is necessary
that our people acquire knowledge
about our country and it is the duty
of the Government to make that know-
ledge available to them. Enough
literature has been published and is
being published about Kashmir. Many
films have also been prepared in this
connection. A documentary fllm was
produced last year about Himachal
Pradesh also. This is a very good
thing that this Ministry has done and
I want to congratulate it for that.

A technicolour documentary has
also been prepared about the Kumaon
Hills by this Ministry. 1 want to
draw the attention of the Ministry to-
wards the hilly area situate between
the Kumaon Hills and Himachal Pra-
desh. The districts of Garhwal, Tehri-
Garhwal and Dehradun come in this
region. I wish to invite particular
attention of the Government to these
three places. They must make proper
arrangements’ to get this region
known to other parts of the country.
This region is a store-house of natural
beauty and people from far and near
come to visit these places. Besides,
‘here are many places of pilgrimage
in this region, of which Jamnotri,
Gangotri, Kedarnath and Badrinath
are famous. Then, this region is
bordering on Tibet. Occupation of
Tibet by the Communist China has
greatly increased its strategic import-
ance. I therefore request the Govern-
ment 1o publish literature about these
places and prepare technicolour docu-
mentaries to enlighten the people.
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I specially want to lay stress on
that part of Garhwal where the tem-
ples of Kedarnath and Badrinath arc
situated. The hon. Members must have
recently read in the newspapers that
a French expedition party has been
successful in climbing the Chau-
khambha peak. An Indian expedition
party has proceeded to Mount Kamat.
Last year a French expedition had
gone to climb Mount Nanda Devi.
There are beautiful places such as the
Valley of Flowers, Gohna Lake and
Satopanth Glacier, which convey to
the heart and mind a real joy. People
come to visit these places from all
over the world.

Here I want to remind the hon.
Members that nearly 14 years ago, in
1038, when our Prime Minister had
visited that region, he had given a
statement under the head: “Five Days
in Garhwal”. He had said in thal
statement, “My abiding impression
about Garhwal is that of isolation and
poverty”. That poverty and that isola-
tion are still there even after 14 years.
A few roads have been constructed,
some tourists’ traffic has also begun
flowing and a committce has been
formed for Badrinath; but this area
is not yet fully developed. By develop-
ing this region we shall on the onc
hand be providing amenities {o 50 or
60 thousands of travellers who annually
visit this place, where Jagadguru Shri
Shankaracharya had done meditation
and on the other hand can benefit the
people of the region itself.

Some speakers previous to me ex-
pressed their views about motion pic-
tures, I think sometime back there used
to be a censor board in each Province
that used to censor fllms from its
own point of view. As you know, a
ban was imposed on the picture
‘Barsaat’ in Uttar Pradesh while il ran
unrestricted in Punjab, and the
records of its songs were played cvery-
where; there was no restriction on
them. I am glad that a Central Board
has now been constituted for film
censoring and all films are now cen-
sored by it. Bul, as Shri Patil said,
¢he Board does a sort of post mortum
work. Censoring is done after the film
has been produced. I do not think it to
be the right way. There should be a
thorough perusal of the story, dialogues
and everything else and all indecent
portions should be removed. The
House will remember thal recently
the Censor Board had issued a circular
that naked or semi-naked scences
should not be exhibited. But the
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shrewd filn directors present the
pictures in such a way that an actress
1s shown naked or semi-naked under
the pretex{ of a bathing scene. I think
therefore that the rules. should be
strictly applied and I hope that the
Ministry will take note of this thing.

1 should like to say a fcw words
about Hindi journalists also. Although
some etlorts have been made to give
encouragement to journalism, I would
request the hon. Minister to pay more
attention to it. I have receiv com-
plaints of the nature that the Press
Ilnformation Bureau immecdiately gives
accredition to any newly started
English paper bui tindi papers, how-
ever old they may be do not enjoy
this privilege. There is delay in giving
them  accredition.  lknquiry  should
again be made in this matter.

There is one thing more. Although
this Ministry is not very muchk con-
nected with it, still if it pays its atten-
tion to it, this can be done. Govern-
ment have announced to appoint a
Press Commission. It is a right thing.
Our newspapers today are under the
ownership of not only Indian but also
forcign capitalists, A reference was
made a short while ago to the P.T.I.-
Reuters. It shows that a full inquiry
is needed to be made into the aflairs
of our newspapers. A full inquiry is
necessary to ascertain the condition of
our working journalists. We do not
realize that the newspapers that reach
us have behind them the hard toil of
these working journalists. The Work-
ing Journalists’ Fedcratlon has issued
a circular in this' connection and..l
hope that the Government will take it
into consideration while appointing the
Press Commission, This Press Commis-
sion should not be confined to English
papers only but the representatives of
Hindi papers should also flnd a glace
on it, for Hindi has been recognise
as the national language. :

Sir, that is all I had to say and with
thanks 1 resume my seat.

Mr. Deputy-Speaker: I can give
opportunity to one more Member if he
is prepared to finish in .ten minutes.
Mr. Khardckar. But if he wants to
take more than that, then I will call
the Minister immediately.

Shiri Khardekar: Unfortunately, 1§
suffer from some disadvantages. |
have never been a broadcasler, nor
have I the dramatic element which my
friend Shri Chattopadhyaya possesses.
Nor have I the insight and the first-
hand information that the hon. Mem-
ber Mr. S. K. Patil has. And after

27 JUNE 1952

Demands for Grants 2670

having heard all the speakers and
when all the relevant material has been
exhausted, I am glad that I am given
only ten minutes.

I do not wish to repeat, it is not iy
habit. I will concern myself only wiin
the censoring of films because that is
my cut motion. With regard to censor-
ing, this censoring of films is a purt of
a wider censoring of artistic expres-
sion, literary expression and so on.
And why do Governments resurt to
censoring? If that question is to be
answered, one has to go far back, ai-
most to the Greeks. You know that
the greatest artist was unfortunately
the greatest enemy of art, and I reier
here to Plato. Plato condemned art or
most of it because he said art is based
on falsehood, it is an imitation of an
imitation, and that art is immora..
Fortunately, Aristotle corrected Plato
and created an independent position
tor aesthetics. I am taking a wide jumgp
about ten—why ten, 25 centuries. 1
now come to Milton, a great man, who
said: “Let all literature be published;
let all art have full expression; lel. us
not try to suffocate or throttle the
artist because to have censorship or a
Board of Censors is to presume infalli-
bility in certain persons, and thal can
never be accepted.” And then again,
“it is preventing our richeslt mercnan-
dise, that is, truth.” And again, “Every
virtue” said Milton, “if it 1s to be reai,
must be tested in the furnace of tem-
ptation.”

The other day I was rather shocked
to hear that the Railway Miuister had
issued a circular. discouraging certain
literature from the Soviet Union. I am
not a Communist myself—and the
ground given by the Railwav Minister
is that the literature is tendentious in
nature. Most literature is tendentious
in natwre, that is, _having a purpose
and leading to a certain cauase a:d so
on. I do not know if the Railway
Minister has read only poets like
Tennyson full of sweetmeat and lolly-
pops. As once Shaw said “art for art’s
sake is all bunk. I would not scribble
a line if I am merely an artist of that
nature.” An artist is first a man, and
to that extent, an artist is a shameless
person. And coming from that to this
question of film censorshio, I have this
sentence here from the notification re:
Directives to the Examining Com-
mittees by the Chairman of the Board:

“No film shall be certified for
public exhibition which may lower
the g{xgra] standards of those who
see it.

Now, who and how to decide these
moral standards. What is moral first
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of all? It is very difficult. Things
which are accepted by the majority,
things which have been customary are
considered to be moral, and I know
when one talks about majority I am
reminded that the other day ' the
Speaker gave a certain ruling when
Mr. More talked about raising a point
of order. Mr. More said that he should
have been allowed to move a certain
cut motion, and the Speaker, probably
rightly anticipating the result, said
there would be no point. Mr. More
was rather grieved, but I told Mr, More
outside that technically he might be
right. The Speaker really was right
because he knows what thre majority
consists of. It is dead, usually a life-
less thing, entirely customary in its
view, and because the Speaker has had
experience of several years, he knows
there is no possibility of any new truth
dawning on the majority, I would even
proceed further and quote Harold
Laski who says that the great truths
are always in the minority of one. It
is always agreed that genius comes out
with great truth and then others try
to follow, and are converted. So, this
question of throttling of genius is really
extremely bad.

Then, let me talk of this morality
business. The other day I was taking
a walk along withh two South Indian
friends...

Mr. Deputy-Speaker: Is morality a
business?

Shri Khardekar: Well, I will just
talk about that. I was taking a walk
when I was pulled back, almost pinch-
ed by one of my friends, I do not know
why. I asked him “Why"? He said
“Look”. I said, “At what”? It was a
young lady going with a tennis racket.
and probably wearing shorts. I was not
surprised at all, because I lrave seen
young ladies going for tennis in shorts,
but these South Indian friends have
not seen. I said “What is there”? He
said: “Look at the dress”. There was
nothing exceptional in it, because two
years ago in Bombay I had seen the
glamour American girl Gussie Moran
who had shocked even thre Wimbledon
crowds, because she had the barest of
clothing. You might think you are put-
ting on a very decent dress. (Interrup-
tion). By ‘you’. I mean the hon. Mem-
bers of this House. because I have to
address the Members through you. T
think your dress is quite decent as far
as the upper portion is concerned. But
just imagine vourself going into the
strect. and there is a flerce wind blow-
ing. What happens? The dhoti flies,
ond offers less protection than even
the shortest of shorts. So, it is very
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difficult to say what is moral and what
is immoral. Coming to very important
things men of greatness right from
Galileo to Darwin and at the present
day, you will have great ideas being
throttled and great men being per-
secuted,

Then I come directly to the films. A
friend of mine who was a Professor in
Bombay, who was a great economist
and was a very learned man, had never
seen a picture in his whole life. He was
a learned man, but he suffered from
bad liver, he could not digest his food,
and he could not enjoy anything good
in his life. He was appointed a member
of the Board of Film Censors. A friend
of mine by name Mr. Atre has pro-
duced a number of pictures, and in one
of the pictures, there is a beautiful
scene where Lord Krishna is doing
rasakreeda with his gopis, the usual
thing in which Lord Krishna indulges.
One of Lord Krishna’s playmates said
to him in a jocular manner: “My dear
Lord, why not give me some chance?”
Now this was not censored first, but
one gentleman from Poona-—he is an
institution, so there is no harm in
giving out his name—Mr. Krishna Rao
Marathe wrote to the Board of Film
Censors saying that this is obnoxious,
and abominable and so on, and there-
fore this portion must be deleted. 1
will tell you one thing about this
Krishna Rao Marathe. If you give
him a good novel to read, he will go
through the whole novel most care-
fully and see how many times the
word “kiss” appears in that novel. If
he goes to see a picture, he will see
what is the distance between the hero
and the heroine, and whether there is
any possibility of their indulging in
any immoral activity. Not only that,
he will not simply confine himself to
this, he will see in the house, how
many couples are there. and how
many couples there used to be last
yoar and so on and how far morality
has been deteriorating. Such sort of
moral standards he used to apply. Art
is really non-moral. I say, if art is
to be checked, let there be artists to
check {t from the artistic point of
view, otherwise it is not possible to
have any art at all.

I shall tell you one other very in-
teresting experience of mine. within
a minute’s time, I was in Italy in the
year 1936, and while in Rome, I went
to the Vatican where I saw a very
interesting painting by  Michael
Angello, which was divided into three
parts. There were nude and beautiful
dames in the upper portion, that was
heaven, and then the middle portion
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was the earth, where there were pom-
pous persons like ourselves, and in
the lower part, there was the figure
of an ass with the face of a particular
clergyman, who was a very bad and
harsh critic of Michael Angello. He
was really an ass in art, he did not
know anything. So, this was the paint-
ing. When the clergyman saw that
painting, he went to the Pope with
the complaint that Miclrael Angello
ought to be punished and the Pope
replied “What is the matter?” He
sald: “Look at the nude figures.” The
Pope replied: “What is there? While
in Heaven, there are no passions
among persons and so on, among these
fairies and the goddesses. So, it is all
right. Nobody is tempted there. There-
fore it is all right.” As regards the
earth where the Pope and others were
represented in their proper apparel,
with all their dignity and pageantry,
there was nothing objectionable. Then
the clergyman said ‘“Look at the
lower part of the painting, where
obviously this is my face, which has
been linked up with long ears and
the body of an ass. Is this not libel
on me?”’ The Pope said: “Yes, it is
definitely a libel, But unforfunately
enough, I have no jurisdiction over
hell. I am a religious man and you
are in hell”. So. as my time is up, I
would only conclude by saying that
asses should not be there to guide,
correct and control art. That is my
main submission.

The Minister of Information and
Troadcasting (Dr. Keskar): At the
very beginning, I might say that all
the Members who have spoken up till
now., whether they belong to the
Opposition or to the majority party,
have echoed more or less the princi-
ple that this department is an imnor-
tant ono, And I wouvld gladly agree
with the observations made by my
friend Mr. S. K. Patil, and also by my
friend Mr. H. N. Chattopadhyaya that
this is a very vital department. It has
immense potentialities, and to some
extent we have neglected it, or we
have been obliged to neglect it. But
at the same time, I would like the
House to take into consideration ¢*he
question what shall be the order of
priorities when the Government has
before it certain very urgent matters
for expenditure, which cannot brook
any delay, and certain other matters
which are very important and vital,
but which nevertheless must come
second in the order of preference. That
was really the reason why to their
great regret, the Government has had
to cut down expenditure on this very
vital department in the last few years.
I would like to draw the attention of
hen. Members to the years 1948-49,
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when the economic situation was very
critical and the Government had to
wield the axe indiscriminately on all
departments and at that particular
moment, it was natural that notwith-
standing the importance of this depart-
ment, whether it is for information or
for broadcasting, we had to stop for
some time the expansion of our activi-
ties, and to wait for better times.

So though I sympathise with his
ideas~—I myself would like very much
that the work of broadcasting, the
work of the cinema industry in India,
the work of the Information Ministry
as such should expand as much as
possible—unfortunately, we are in a
position when more important nation-
building activities have to get first
place. But I am sure that my hon.
friend, the Finance Minister, who him-
self realises the importance of these
activities will try his best to give
us more money in the coming year
and the year after that so that these
activities will expand as it is the ex-
pressed desire of most of the Members
of this House.

" Shri A. C. Guha (Santipur): Does
he agree to that proposal?

Dr. Keskar: He will do it according
to his best ability. Whether he can
do

The Minister of Finance (Shri C. D.
Deshmukh): He does not disagree.

Dr. Keskar: My friend, Shri Chatto-
padhyaya, made a number of observa-
tions. I listened to his speech very
carefully. Some are such that T
heartily agree with his wishes. Cer-
tainly I am one of those who would
like that artists in the A.JR. should
be treated in the best possible way;
especially artists with talent are people
who cannot be treated just as if they
come for bégging, and amenities for
them and even payment for them
should be increased. I am in agree-
ment. But suddenly he switched off to
another point and he appeared to give
more importance to it than to the sub-
ject of his immediate beginning,
namely, the A.ILR. and that was re-
garding the Press Trust of India. But
I will leave aside the question of the
Press Trust of India to answer some
of the other points that he made out.

He was talking about the Calcutla
transmitting station and how by wis-
take or rather oversight. the transmit-
ting towers were built very near the
aerodrome and therefore their height
could not be raised. Now. if he had
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just tried to inquire into the real facts,
he would have known that these trans-
mitters had to be built at very short
notice and very urgently and, there-
fore, we had no other place available.
They had to be built there and we had
already designed to transport the
transmitters to a better site where we
would be able to raise the transmitting
towers to the necessary height. but for
the moment we had to be satisfled with
the place that we could have. That is
the real reason and there is no reason
for him to feel that that it is out of
shortsight or by mistake that the
station was erected at that particular
place.

Then he was making a suggestion
regarding the formation of the All
India Radio into a Corporation. I have
no objection in principle to this depart-
ment of radio being run as a Corpora-
tion. But I would like this House to
take into consideration the present
position of broadcasting in India. At
present we are getting about a crore
and thirty lakhs of rupees as revenue
trom licence and other fees regarding
broadcasting. The expenditure, having
been cut down by various economy
cuts in the last three to four years, at
this moment is about rupees two crores
plus the capital expenditure proposed—
about Rs. 40 lakhs. There is a gap in
the revenue and expenditure of one
crore. Broadcasting in India is even
now in an embryonic stage, whether
from the technical point of view, or
from the point of view of the numper
of listeners or from the point of view
of the interest taken by listeners in
programmes. Many people were refer-
ring to there not being programmes
for 18 hours. I would certainly agree
with them. But at the same time, the
interest in having a programme at any
time, we have to remember, is con-
centrated in certain urban areas where
even now the number of listeners is
not very great, not sufficient yet for
having a very big expenditure on our
broadcasting stations. I feel unleSs the
number of listeners increases, until
there is a greater demand and, there-
fore. until we are able to make up to
a certain point this department self-
sufficient, it is rather difficult perhaps
to make this into an autonomous
corporation; because the question will
always arise as to what work the
corporation  proposes to do, whether
Government should finance a deficit
corporation, and there will '~ be conti-
nuous criticism on the floor of the
House about the working of the cor-
poration, there will have to be many
revisions of the work of the corpora-
tion. of its body of Governors etc. So
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I feel that the time has not yet come
to make this info an autonomous cor-
poration. I would certainly like to
make it as soon as possible......

Babu Ramnarayan Singh (Hazari-
bagh West): How soon will it be?

. Dr. Keskar: When the number of
listeners in the country increases to
such an extent that the corporation
can meet its expenditure by radio
licence and other fees. I do not think
th_at.lt is very far. My feeling is that
within the "next three to four years
this stage is bound to come.

Dr. S. P. Mookerjee (Calcutta South-
East): How will that census be taken?

Dr. Keskar: Radio licence fees are
paid to the Director General of Posts
and Telegraphs and there is a record
kept. I may inform hon. Members
that during the last 13 years we nave
a very encouraging increase in the
number of licences. For example, from
five lakhs we have jumped to 6% and
now we are coming up to eight lakhs.
So I do not think that in this matter
the progress is too slow, but it is not
sufficiently quick.

There is one snag with regard to
this question of increase of radio
licences. The question is linked with
the price of a radio set. Ours is a poor
country and as long as radio sets are
very costly, it is not possible for the
ordinary man to buy a radio set.
Prices are generally above 125 to 150
rupees and the number of buyers,
therefore, is not very large. Therefore,
the question of a reduction in the price
of radio sets is intimately linked with
an increase in the number of radio
licence-holders. I am sorry to say that
in this matter we have had not much
co-operation from the radio industry
in our efforts to reduce the price of
radio sets.

Shri B. Das (Jajpur-Keonjhar): And
also the Finance Minister.

Dr. Keskar: We had put forward
proposals for having a standard set
which could be listened to by people
in an area of a medium wave sta..on
and whose price would be below Rs. 100.
But unfortunately most of the manu-
facturers seem to be firm that their
margin of profit should be nearly 100
per cent. Otherwise they think that
the risks are so many that they can-
not take up.the sale, That is one of
the reasons why we have not oeen
able to get a very large number of
sets available at a very cheap ana
popular price. But Government are



677 General Budget—

pursuing the matter and we hope, if
not with the complete co-operation of
the industry, with our own effor} to
try to reduce this price of radio sets
and thus to make it available to quite
a large number of people. That will
help in bringing the number of listeners
up to an extent when radio broad-
casting in India will become, to some
extent, self-supporting.

.My friend referred also to the ques-
tion of a top-heavy administration in
All  India Radio. I regret that our
expenditure on the administrative side
is still much larger than what it should
be. The reason is not because that
Govgrpment think that a very big
administrative machinery is necessary.
The reason is that the programme of
radio station and the development of
broadcasting in India that was envis-
aged at the very beginning had to be
suddenly changed due to economy
cuts; in the beginning quite a number
of radio stations were opened at a
number of places, hoping that within
a few years we would be able to make
these pilot stations into full-fledged
ones having powerful transmitters
which would serve the whole area.
Irqmediate]y after the beginning of
this programme, it had to be curtailed
and cut down, because Government
had to exercise economy and no money
was avhilable. The situation after the
economy cut was this, that we had a
number of stations where to malntain
the station itself. we had to have a
minimum stafl to carry on without
any prospect in the immediate future
of expansion or making the station
into a full-fledged one. ' That is one of
the main reasons why there has been
greater expenditure on administra-
tion.

I realise that this cannot continue for
long. But I would at the same time
request my hon. friends in the House
to realise that they cannot have it
both ways. We cannot have a number
of stations all over India. And there
are demands made every day. My hon.
friend from Malabar was pleading tor
the Calicut station and was very angry
that jt is linked up with the station
at Trivandrum. If we want to have in
every small area a radio station, and
if we want it is a ful-fledged one, well.
it will not be possible with the amount
of money at our disposal. With rhe
amount of monev at our disposal we
have to take a decision and sece that
whatever we have is done efficiently
and effectively. With the capital that
we have at present there is only one
thing that we can do. We can have the
minimum number of effective stations,
but such studios as will function
76 P.S.D.
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effectively and will not be studios onty
in name established in order to placate
local opinion but in reality giving
nothing. That leads later to dissatis-
faction, and hon. Members come in the
House and protest that at particuiar
stations the programme is no good. It
is not possible with our present
finances to give the programmes which
they would like us to give in all the
stations whether big or small. And I
put it to the House that if we want
to reduce the overall administrative
expenditure, we will have to have fhe
minimum number of stations, but that
minimum number of stations should
be well run and should have good
programmes and programmes which
will satisfy the public and that when
we can get more money we will expand
and have a greater chain of stations
later on. This will also enable us to
spend more money on programmes.
That is very important.

Quite a numbar of criticisms were
made by Shri Harindra Nath Chatto-
padhyaya and other Members regard-
ing the quality of programmes. As I
said, during the last two or three
years, in the course of cuts and
counter-cuts and again expansions and
then cuts, the administrative work and
the work of programmes has fol]owqd
a zigzag line, and the All India Badlo
has not been able to plan effectively
for a good expansion of programmes.
It is necessary for better programme
planning to have a body which will
go into the whole question. The Gov-
ernment therefore propose very soon
to set up a Central Programme
Advisory Committee consisting of
spersons competent to deal with this
question. The Committee will go
throughly into the whole question and
lay down the broad policy regarding
the programmes of the All India Radio.
At the samie time we propose that, as
music occupies a very important place
in the programmes of the All India
Radio—it is more than 50 per cent.—
a Central Music Advisory Commitiee
will be established which will iay
down the music policy of the All India
Radio. These Committees will be sup-
plemented by regional audl'tlon com-
mittees which will function in helping
to pick up local talent for x:egxpnal
music or regional cultural activities.

There is also great scope for pro-
grammes in the rural areas. Some
Members referred to programmes in
the rural areas. There is a cut motion
by Shri More—he did not move it—
regarding programmes in the ruraz
areas. Now, these programmeg canno.
be carried out without having a very
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elaborate  organisation ~which will whether to the All India Radio or to

supply battery-sets with batteries others. It is exactly like a newspaper.

which will have to be continuously re-
charged and looked into and repaired.
It is therefore something which it is
not possible for this Ministry to carry
out without complete co-operation and
even active and financial help from
the State Governmecnts. I hope that in
this matter we will get greater help

from the State Governments and that .

we will be able to have a chain of
rural programmes all over the country
very soon.

My hon. friend Mr. Deshpande began
his speech with a reference to P.T.I.-
Reuter and went on to some other
subject afterwards. But I would like
to refer to this question of P.T.I-
Reuter in regard to which both
Shri Harindra Nath Chattopadhyaya
and Shri Deshpande wanted to make
capital out of the supposed subsidy
given by the Government to P.T.I. I
was very much surprised. I have gone
thoroughly into this question of a so-
called subsidy to P.T.I.-Reuter. I have
looked into the figures, but I do not
see where we are giving a subsidy to
the Press Trust of India. Shri Chatto-
padhyaya was very angry that we paid
a particular sum to the Press Trust of
India and we did not probably give
so much to some other news agencies.
Now, I might tell my hon. friend that if
he goes into any newspaper oflice and
asks that particular newspaper what
sums it pays to a particular agency, he
will find that sums arc paid {o news
agencies on the basis of the importance
of the service which they render to the
paper—the words. the teleprinter lings
they have got, the stations they have
got from which they give the news,
and other relevent matters. No paper
would agree to give to every ageincy an
equal amount. That would only mean
that ultimately the newspapers will
decide to have only one ageucy, because
they cannot give an equal amount to
every agency.

Shri V. G. Deshpande rose—

Dr. Keskar: I will certainly answer
all the hon. Member’s qucstions. Let
him listen to me. Later, he can ask
me any questions and I am prepared
to answer them—whether they pertain
to broadcasting or whether they pertain
to All India Radio or other subject

After all, the Government has to
pay for scrvices rendered by any news
agency. and in paving we have to take
into arcount the importance of the ser-
vices rendered by the news agency

At present in India there is no doubt
that the Press Trust of India is the
most important news agency. It has
got more than 17,000 lines of teleprirt-
er with 50 or 60 offices. It gets news
from every corner of India. If we
really want to subscribe to that ser-
vice, we have to pay for it. If any
other service comes to us, we would
like to pay them taking into account
their usefulness and according to the
amount of news that they will give us.
I think-that is the principle which is
followed by every news agency and
every newspaper in the world. We
are not trying to do it in any other
way. Now, as regards the question of
Government subsidy, as to how much
the Government is paying to the P.T.IL,
1 have looked into the flnancial aspect.
At present the Government is paying
to the Press Trust of India six per
cent.of the total revenuc of the Press
Trust of India. On the other hand,
the Press Trust of India is giving to
the Government 14 per cent. of its re-
venue in the shape of payments for
telegraphic and other charges.

Shri Velayudhan (Quilon cum Mave-
likkara Reserved—Sch. Castgs): What

is the amount of loss to the Govern-
ment?

Dr. Keskar: It is a loss to P.T.I. and
not to us.

Shri  Velayudhan: To the Govern-
ment of India.

Dr. Keskar: T have gone into the
question of payments to agencies. lLet
us go to the countries to which hon.
Members are always referring here—
how much they are paying to the agen-
cles in those countries. I do not think
that in countries from America to
Russia—in America all sorts of agen-
cies exist—the agencies which render
this scrvice are paid less: they are
certainly paid many times more. The
Government is  subscribing to many
agencies and it pays to those agencies
charges which are commensurate with
the service which they render, and T
do not think these criticisms can be
held to have any validity whether
from the point of view of payment by
a newspaper or from any other point
of view. The Government has been
very scrupulous, in order to avoid the
charge of showing favour to P.T.I.
not to pay anything which can be cou-
sidered in the naturc of a subsidy. My
hon. friend here was saying that the
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All India Radio is paying to the P.T.I
so much money. Let him go and see
what the other broadcasting corpora-
tions in the world are paying to the
various news agencies. You will find
that it is many times more.

Shri V. G. Deshpande: I want to
know whether it is a fact that
Rs, 19,000 per month are being paid
to the P.T.I. and whether these charges
are more when compared not only to
other news agcncies but also to the
rates charged by P.T.I. for the same
amount of service (o other news
papers. The rates of Class A service
of P.T.I. charged to the biggest papers
is between Rs. 3,000 to Rs. 4,000.

Dr. Keskar: I am unable to place
figures on the Table. Government can-
not disclose what it pays to various
news agencies because it is not poassi-
ble. If the Government does it, it will
lose all its bargaining power with the
news agencies, including P.T.I. It is not
always necessary but 1 would ask my
hon. friend to make an enquiry and
find out whether P.T.I. has been paid
more than what it should be paid
according to the news that it gives, or
the messages that it gives. I do not
think that that charge can be sub-
ctantiated. (Interruption).

Shri Feroze Gandhi (Pratapgsrh
Distt.—West cum Rae Bareli Distt.—
East): He is asking about the United
Press. .

Dr, Keskar: My hon. friend considers
United Press a better service. The
question whether a service is better
or not and which gives the largest
amount of news is for us to decide. In
any case it is not possible for any
Government to say that there are
a number of agencies and all must be
paid equally. (Interruption)

Mr. Deputy-Speaker: The hon. Minis-
ter docs not yield.

Dr. Lanka Sundaram . (Visakhapat-
nam): On a point of order, Sir. We
are debating here the Demands for
Grants for the Ministry of Information
and Broadcasting and the hon. Minis-
ter makes a bald statement that he
cannot reveal figures. 1 am asking: Is
he within his rights to withhold that
information from this House?

Mr. Deputy-Speaker: There wre
certain matters as matters of public
interest, and with respect to the deci-
sion of what is a public interest, that
entirely rests with the Ministry or with
the Government to say.

Shri S. 8. More: Is P.T.I. a matter
of public interest. (In(erruption)
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Dr. Lanka Sundaram: Sir, my sim-
ple question is that when the hon.
Minister is giving percentages can he
not give s figures? Are we not
entitled to xnow the figures?

Dr. Keskar: This is not a kind of a
confidential matter. It is a business
confidence and that is the reason why
I do not want to give the figures. No
business will reveal what it pays to
various agencies. He might go to any
business and verify this. If the Gov-
ernment gives figures about various
agencics, it will suffer a loss in
bargaining with the agencies. Certainly
the figures ran be placed before the
House but ultimately the Governmn.ent
will be a loser in that. (Interruption).

Mr. Deputy-Speaker: Order, order. I’
thought the hon. Member was saying
that there was something confidential
in this matter. When he does not refer
to it in that fashion, I think, now that
we are debating the Demands for
Grants, it is open to the House to ask
what exactly is being paid. It is the
business of the House on this Demand,
as on any other Demand, to curtaii
wastage in expenditure and one
service is as good as another service,
on that of course the ultimate decision
will be in the hands of the Govcrn-
ment to say whether one service is
better than the other. But if one
service charges more and out of all
proportion, that is a wastage. 1 do not
see any confidential matter in this.
The hon. Minister must be prepared
to give this information.

Dr. Keskar: [ submit again that in
this matter although you have given
a rulling. (Interruption). I am addres-
sing the Chair and not you. If my hon.
friend will look at the detailed Budget
estimate, the: amounts paid to all io a
lump sum will be available. Now as
regards the rates etc., we have bargain-
ed, it will not be proper to give thai
information  because that way the
Government will suffer a loss. Yet if
you want, I can place on the Table
of the House all the figures regarding
the agencies, if you so0 desire. But 1
maintain, Sir, again that it is not
possible for any Government, wheiher
this Government or any other Govern-
ment, to pay to every agency—wanther
a mushroom agency or a good agency--
equal charges because the Govern-
ment subscribes to that proposition.
It is a fantastic proposal. They may
like particular agencies to be patronis-
ed but the Government cannot a.:cept
that principle that because the Gov-
ernment is subscribing to six differeut
agencies, it must pay equally to alt the
agencies and I do not think that that
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principle can be substantiated. My
friend Mr. Khardekar......

Shri Raghabacharl (Penukonda):
The only point that I wish to know
1S

Mr. Deputy-Speaker: Order, order.
The hon. Minister may continue.

Dr, Keskar: My friend Mr. Kharde-
kar delivered a speech which was very
interesting and it ultimately boiled to
this “Who is to judge what is moral
and what is not moral?” He thinks
this matter should be left to the artists
themselves who cannot be judged by
anybody. Now, really, I have no
quarrel with the proposition that he
has placed before us. But at the same
time when we are dealing with a
subjept which deals for example with
showing. to millions of people visually
some spectacles, we have to take into
consideration what might even be con-
sidered as prejudices of -the mass of
the people. He himsdlf will remember
that there have been riots on account
of certain films or shows made. Now
those riots might have been very
rational but they were there and it is
not possible for the Government to
completely ignore the sentiments of
the mass of the people and the cinema
is a means of visually showing pictures
to the mass of the people. Of course,
I am one of those who like the greatest
amount of liberty to be given to the
artists. Perscnally, I would like full
liberty to be given to them. But it is
not possible in a democratic country
especially for us to take into considera-
tlon the feelings of the masses. He
was saying something about Lord
Krishna—a film—and he was rather
surprised that the particular gentle-
man objected to something being
shown. Does he not remember that
riots took place because the prophet of
a particular religion was maligned in
the fllm and the Government of
course were rightly forced to with-
draw the fllm because we cannot
ignore the mass sentiment. Mass senti-
ment sometimes goes beyond rationality
and you will have to bow down to it.
But we would try to see that as far
as possible artists or their genius is
not allowed to be curtailed always
and at every place by what may be
called the general moral code. But
certainly you cannot dispense with the
general moral code. My friend
delivered a long lecture on morality. I
liked it. He quoted so many big pro-
fessors. He quoted Plato and Aristotle.
But I will say that morality is a re-
lative term and even Plato and Aristo-
tle quarrelled about it. Similarly we
can also quarrel about it. It is very
difficult to define it but we will go by
our own general standards prevailing

27 JUNE 1959

Demands for Grants 2684

and see that public resentment is not
created. That standard we will have
to follow. Unfortunately we have not
Yyet arrived at that stage of individual
liberty which probably he wanted when
artists and people like them can show
everything they like to the public and
the public tolerates it. That perhaps
does not exist at this stage. Let us
hope that that stage will arrive, and
when it arrives, certainly, I would be
one of those who will support him that
the artists’ genius should come into
{full play.

I have taken more time than I
shrould have. But I would like to men-
tion briefly one or two other matters
referred to by .hon. Members,

Regarding the censorship of films
Mr. Patil referred to the suggestions
made in the Film Enquiry Committee
report. I entirely agree with him and
I feel that as soon as possible we
should try to implement those sugges-
tions which require implementa}xpn.
He was rather critical of our waiting
for the views of the State Govern-
ments, but he will himself realise that
in questions of taxation or equality of
taxation it is necessary to have at
least the opinion of the State Govern-
ments before we can go further. But
I might assure him that we are trying
to proceed as quickly as possible and
before the next session of the House
we propose to bring in legislation at
least on some of the points mentioned
in the Film Enquiry Committee re-
port.

Then there were points regarding
Hindi raised by some Members, each
contradictory to the other. I cannot
go into this whole question thpropghly
because the question of Hindi has
been debated on other occasions and
is known to this House, But I was
rather amused: My friend, Mr. Desh-
pande spoke so fervently in favqur of
Hindi but I have picked out sixteen
Urdu words from his speech. What 1
would like to say is that it is not
possible to separate Hindi and_ Urdu.
(An Hon, Member: “How many English
words?” Hindi, or whatever you may
call the national language, vqill be the
language of the people. It will contain
words from all sources. However, I
would not like to debate this ques-
tion further as it is already late.

I would like to mention one polnt
regarding the question of film censor-
ship. ‘Two other friends also referred
to the question and said that Govern-
ment was not effectively censoring the
films. Quite the contrary to what
Mr. Khardekar had said! Remember,
we have established the Central Boara
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of Film. Censors according to the Act
passed in 1950, and it has been work-
ing for the last 1§ years. We have
been. very carefully watching the
functioning of the Board and we pro-
pose to take steps to see that what-
ever defects have been found in its
functioning are remedied as soon as
possible so that censorship in future
will not give rise to criticism as it has
been doing till now.

One final word to my friend who
spoke about the radio stations at
Calicut and Trivandrum. A radio
station is maintained taking into con-
sideration the area it serves and the
number of listeners there. As I said
in the very beginning, it is not possi-
ble for us to put up a radio station in
every cultural area as you would like.
As regards his objection to the link-
ing up of Trivandrum and Calicut
radio stations, I am afraid that for
the moment I can give him no hope
of de-linking them as it will mean a
very big additional expenditure, At
the same time I shall certainly see
that the legitimate cultural aspira-
tions of that part of Malabar are not
satisfied and 1 will certainly look into
the complaint that the artists from
Malabar district are not given suffi-
cient scope.

Shri Nambiar (Mayuram): May I
ask the hon. Minister.........

Mr. Deputy-Speaker: Order, order.
Immediately thre hon. Member addres-
ses the Chair, the Chair is not bound
to jump up and call the hon. Mem-
ber. He must have patience.

Shri Nambiar: Sir,.........

Mr. Deputy-Speaker: No, I will not
allow the hon. Member to go on.

Shri Namdhari (Fazilka-Sirsa): I
want to make a clarification. The
Opposition has said that for the same
service while the P.T.I. is paid
Rs. 3,000 to 4,000 by the newspapers,
why should the radio stations give
them Rs. 19,000 or 20.000. As a clari-
fication I may say that the papers are
printed only once in 24 hours while
the radio stations broadcast five or
ten times and A.LLR. gets continuous
service from P.T.L

Shri Velayudhan: Sir, may I ask a
question?

Mr. Deputy-Speaker: No, already the
time is up. I will not allow the hon.
Member. He has no right to speak
after the Minister has replied. So far
as questions are concerned we ha\{e
had enough of them and then there is
the question hour alan. There is a
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limit to this. The other hon. Minister
is waiting for his Demands to come
up. We have before us the important
subject of minority affairs. Already
there is an encroachment on that sub-
ject to the extent of fifteen or twenty
minutes. I will immediately proceed
to put the cut motions to the vote of
the House.

The question is:

“That the demand under the
head ‘Ministry of Information and
Broadcasting® be reduced by
Rs. 100.”

The motion was negatived,
Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

“That the demand under the
aeadlalgroadcasting‘ be reduced by
S. A

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

The motion was negatived.

. Mr. Deputy-Speaker: The question
1S: .

“That the respective sums not
exceeding the amounts shown in
the third column of the order
paper in respect of Demands
Nos. 61, 62 and 121 be granted to
the President, out of the Consoli-
dated Fund of India, to complete
the sums necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of the corresponding
heads of Demands entered in the
second column thereof.”

The motion was adopted.

[As directed by Mr. Deputy-Speaker
the motions for Demands for Grants
which were adopled by the House are
reproduced below.—Ed. of P. P.|
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DeMmaND No. 61—MINISTRY OF INFOR-
MATION AND BROADCASTING -

“That a sum not exceeding
Rs. 68,16,000 be granted to the
! President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year ending
the 31st day of March, 1953, in
respect of ‘Ministry of Informa-
tion and Broadcasting’.”

DeEMAND No. 62—BROADCASTING

“That a sum not exceeding
Rs. 1,41,91,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year ending
the 31st day of March, 1953, in

X1

respect of ‘Broadcasting’.

DEMAND No. 121—CapPITAL OUTLAY ON
BROADCASTING

“That a sum not exceeding
Rs. 44,93,000 be grantéd to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to dct.ray the
charges that will come in course
of payment during the year endlr.xg
the 381st day of March, 1953, in
respect  of  ‘Capital  Outlay on

Broadeasting'.

Mr. Deputy-Speaker: The House will
now take up the Demands for Grants
relating to the Ministry of Law and
Minority Affairs. Demand No. 65—
Cabinet. has already been placed be-
fore the House on the 25th June. 1
will now place the other Demands
before the House.

DrMaAND No. 68—MINISTRY OF Law

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 82,47.000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year ending
the 31st day of March, 1953, in
respect of ‘Ministry of Law'.”

DeMAND No. 69—ADMINISTRATION OF
JUSTICE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs.. 146,000 be granted to the
President, out of the Consolidated

Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year ending
the 31st day of March, 1953, in
respect of ‘Administration of
Justice”.”

Election irregularities

Shri Madhao Reddi (Adilabad): I
beg to move:

“That the demand under the
head ‘Ministry of Law’ be reduced
by Rs. 100.”

Irregularities and mal-practices in
General Election with special refer-
ence to ballot borx.

Shri S. S. More: I beg to move:

“That the demand under the
head ‘Ministry of Law’ be reduced
by Rs. 100.”

Imnm;liatqqnd complete separation
of Judiciary from Executive.

Shri Sivamurthi Swami (Kushtagi):
I beg to move:

“That the demand under the
head ‘Administration of Justice’
be reduced by Rs. 100.”

Simplification of law substantive as
well as adjective

Shri H, N. Mukerjee (Calcutta
North-East): I beg to move:
“That the demand wunder the
head ‘Adminisiration of Justice’
be reduced by Rs. 100.”

Revtsion of statutes to bring them into
conformity with Constitution.

Shri N. C. Chatterjee (Hooghly): I
beg to move:

“That the’ demand under the
head ‘Ministry of Law’ be reduced
by Rs. 100.”

Law's delays with special reference to
simplification of proceduTe to reduce
arrears.

Shri N. C. Chatterjee: I beg to move:

“That the demand wunder the
head ‘Administration of Justice’
be reduced by Rs. 100.”

Representation for certain minorities
in Legislatures

Shri Pocker Saheb (Malappuram)-
I beg to move:

“That the demand under the
head ‘Ministry of Law’ be reduced
by Rs. 100.”
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Suitable building for Supreme Court.
Shri Pocker Saheb: I beg to move:

“That the demand under the
head ‘Administration of Justice’
be reduced by Rs. 100.”

Mr. Deputy-Speaker: These cut
motions are now before the House.

Dr. S. P. Mookerjee: May I make a
suggestion, Sir? There is just one
hour left and in vicw of the import-
ance of the subject matier to be dis-
cussed we are agrced that the question
hour may be suspended tomorrow and
this debate may continue till 9-15 A.m.,
including the speech to be made by
the hon. Minister.

Mr. Deputy-Speaker: The previous
Demands should have been closed at
11-30 A.M. But we are now starting
these Demands at 12. There is only
one hour left for this important sub-
ject. If Government have no objec-
tion, they may agree to the suggestion
of the question hour being suspended
tomorrow and the debate being carried
on till 9-15 a.m.

Therefore, tomorrow the question
hour will be suspended. This dehate
will be carried on till 9-15 and it will
be completed tomorrow.

Shri N. C. Chatterjee: 1 had the
shock of my life, as a man who has
spent his life in law, when I was told
that there was no debate last year on
the Ministry of Law. What is the
good of having a Ministry of Law if
its administration is not put under
the searchlight of parliamentary
criticism and discussion?

This is a very peculiar situation I
find. I want to draw the attention of
the House to a paradoxical situation.
We have got a Minister of Law and
he has been given functions. but not
those functions which really pertain
to him. I have got in my hand a book-
let published showing the subjects
which have been allocated {o various
Ministries and Departments of the
Government. You will be amazed to
find that the appointment of the Judges
of the Supreme Court of India, the
Chief Justice of India or the appoint-
ment of other Judges of the Supreme
Court or of the High Courts has got
nothing to do with the Minister of
Law. It is a very peculiar situation.

Shri C. D. Pande (Naini Tal Distt.
cum Almora Distt —Couth West  cum
Bareilly Distt. North): Not at ail

Shri N. C. Chatterjee: Very peculiar,
I say with a full sense of responsi-
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bility, that it should be placed under
the Ministry of Home Aflairs,

The Minister of Home Affairs and
States (Dr. Katju): Separation of
Judiciary and The Executive.

Shri N. C. Chatterjee: That was done
in the old bureaucratic imperialist
days when they wanted to keep the
High Courts and the other courts
under the domination of the bureau-
crats.

Babu Ramnarayan Singh: The same
position is continuing. today.

Shri N. C. Chatterjee: The same
position is continuing, but it should
be ended. What is the good of having
a Republican Constitution?

Dr. Katju: On a point of order, Sir.
All appointments are made by the
President.

Shri N. C. Chatterjee: The President
should be asked that he should revise
them. It is not in keeping with the
Constitution, not in keeping with the
spirit of the times. not in keeping with
the demands of the people.

12 NooN

Now you just see that. The Taw
Minister is given an item ‘Conduct of
cases in the Supreme Court on behalf
of the Central Government and the
Governments of the States’. It is
really doing more or less an attorney’s
work. That is not the duty of a Law
Ministry.

Another paradoxical item is ‘Enlaree-
ment of the jurisdiction of the
Supreme Court’. If the jurisdiction of
the Supreme Court is enlarged then
that mattcr pertains to the Law Minis-
try. But look at the Ministry of Hgme
Aftairs. To it is assigned these sub-
jecls which. T maintain, should go to
the Law Ministry. Fortunately today
we have got a distinguished lawyer
like Dr. Kafju as Home Minister. But
you may have a plucked B.A. as Home
Minister. You may have an under-
gradnate; you may have a plurked
matriculate as Minister of Home
Afrairs tomorrow or the day after.
Haw can you possibly give him charge
of this item?

Another item which is given to the
Ministry of Home Affairs is ‘Consti-
tution and organisation of the Supreme
Court’. Just imagine: the Minister of
Trwy who was one  of the ornaments
of the Calcutta Bar and was a Judee
nf great reputation. coming from the
High Court to which I had the honour
to belong, is not trusted as Law Minis-
ter of India with the constitution and
ovganisation of the Supreme Court.

Mr. Deputy-Speaker: Is it said any-
where in the Constitution that the
Minister of Law must be a lawyer?
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Shri N. C. Chatterjee: Sir, I used an
expression the other day in this Parlia-
ment—lawless law—and the hon.
Home Minister objected to that. I
have never known of a lawless Law
Minister of India. I hope that con-
tingency will never happen.

Then the next item is given again
to the Home Minister. What is that?
“Constitution and organisation of the
High Courts.” That should certainly
go to the Law Minister, if you really
want him to function properly.

Another item is “Extension of the
jurisdiction of a High Court having its
principal seat in any State to any area
outside that State.” There are other
items also: It is a very anomalous
position and I do not think the Home
Minister will he eager to stick to
these subjects. In all fairness these
should be handed over. these nort-
folins or these subjects should be
handed over, to the L.aw Minister.

Shri B. Das: The Constitution should
be amended for that.

Shri N. C. Chatterfee: Of course.
not. Mr. Das says that the Consfitu-
tion should be amended. I say: noth-
ing of the kind. The Coustitution Jays
down the Directive Principles that
there should be separation between
the executive and the judiciary. Why
do vou allow the judiciary to function
under an executive head. when you
have got a Law Minister? You read
1ard Hewart’'s book on The New
Nor-ntiem. He eqve that the Minjcter
of Justice should be there and the
Minister nf Justice should really funec-
tion and he should be givén a chance
of appointing all the Judges and that
thevy should be under bhis non*rn]. 1
alsn maintain that the Law Minister
chould  be really the Minister of
Tustice and he should be given these
imoortant nnrtfolios, or these impor-
tant subjects.

There are also other matters which
‘T want to point out. If you look at
the list in the Seventh Schedule to the
Constitution. vou will find under Tist
No. TI. item No. 65: ‘Jurisdiction and
nowers of all courts except the
Supreme Court. with respect to any
of the matters in this list’. That should
alsn 70 1o him Alen items Nos. 44. 26
and 46 in T.ist No ITT, that is the Con-
current list, should be allotted to him.

Annart from this more or less techni-
ral aspert of the matter, my grievance
is this. Now. article 13 of the Consti-
tution says that anything which Is
repugnant to the Fundamental Rirhts
Chanter is automatically void. You
know the language which we have
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laid down in the Constitution, and it
is no use saying that the lawyers are
responsible for going to courts of law
and making trouble there and holding
up legislation. Article 13 says:

“All laws in force in the terri-
tory of India immediately before
the commencement of this Consti-
tution, in so far as they are in
consistent with the provisions of
this  Part,”—the  Fundamental
Rights Part—*“shall, to the extent
of such inconsistency, be void.”

Immediately you prescribe article 13,
you declare that certain existing
statutes are no longer operative, and
I maintain it was the duty of this
Government, and to some extent the
duty of this House, immediately to
appoint a Law Revision Committee to
bring our existing laws in conformity
with the Constitution. When I had the
privilege to go to the Punjab High
Court to argue an important case,
where the Chief Justice and Mr. Jus-
tice Khosla decided that section 124A
of the Indian Penal Code dealing with
sedition was ultra wvires. I was
approached and asked “This is a very
difficult situation; what should be
done?” And I gave my considered
opinion that there ought to be a
periodical Law Revision Committee. I
think that immediately the Law
Minister should stand up in Parlia-
ment and declare that there should
be some agency for the purpose of
redrafting the statutes and making
suitable amendments therein so as to
bring them in conformity with the
Constitution. It is not right, it is not
fair, it is not proper that we should
take the statutes to the Supreme Court
or to the High Courts and they should
be declared ultra vires, one after the
other. It is much better that we
should do our duty, that our Govern-
ment should do its duty and bring the °
statutes into conformity with the
Fundamental Rights of the Constitu-
tion. You know what this Chapter is.
It restricts the legislative competence
of Parliament. It abridges the legis-
lative authority of the different Legis-
latures. Not only that. It pronounces,
it adjudges by its own power, that
certain statutes are void and the
courts have nothing to do with res-
pect to them except to do their duty
so far as article 13 is concerned by
pronouncing them ultra wvires.

There is another thing. You know
there are statutes which have become
obsolete. The Indian Contract Act, the
Specific Relief Act and other Acts
have been to a large extent out of
date. I know that Sir Brojendra Lal
Mitter, when he was Law Membez,
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appointed a Special Officer for the
purpose of redrafting the Indian Con-
tract Act. I do not know where that
draft prepared by him is. Possibly it
is lying in some pigeon-hole in the
Secretariat. But the Law Minister
should apply his mind to these
statutes and make therh up-to-date.
For it is not proper that India should
still be governed by the statutes
framed by Lord Romilly or Lord
Ca{rns, all distinguished men, but
which are completely out of date with
the progress of jurisprudence in other
countries. The law of fraud, the law
of frustration, the law of quasi-
contract, all these have been com-
pletely renovated according to the
modern principles of jurisprudence.
But we are still governed by the laws
of 1872 or 1877. They should be
changed, and changed immediately.
That would lead to better administra-
tion of justice in this country,

One .other thing I want to say. My
hon. friend Mr. C. C. Biswas has been
appointed as Minister in charge of
Minority Affairs, The conception is
not very clear as to what is meant
by that and what are his functions.
One Sikh gentleman was asking me
“Is he the Minister in charge of the
affairs of the Sikh community?” A
Christian gentleman was asking me a
similar question. I think he was
appointed as a Minister under what
is known as the Delhi Pact. The Delhi
Pact provided that two Ministers shall
be appointed to look after the interests
of the minorities in East Bengal and
West Bengal. I take it that Mr. Biswas
is still functioning as Minister for
Minority Affairs in.that sense. If he
stands up in this House and says that
the Pact is finished, it is dead and that
it is ‘sunk fathoms deep, then it is an-
other matter. But during the last two
years that he has been functioning in
this capacity, so far as I know, Parlia-
ment has never been given a report
of what work has been done. How
far the objective has been achieved,
we ought to know. We know that our
Government has been doing its best
to implement it. But what has been
the reciprocal attitude on the other
side? The wording of the Pact is:

“The Governments of Jndia and
Pakistan solemnly agree that each
shall ensure, to the minorities
throughout its territory, complete
equality of citizenship, irrespective
of religion, a full sense of security
in respect of life, culture, property
and personal honour, freedom of
movement within each country
and freedom of occupation, speech
and worship, subject to law and
morality.”

76 PSD
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That objective has completely been
negatived so far as East Pakistan is
concerned. There are some distressing
pieces of news, and I would ask the
hon. Minister to give this House some
information. Dr. Mookerjee thce other
day said that the great leader of East
Bengal, Shri Satin Sen, is in jail. And
Shri Manoranjan Dhar, who is a Mem-
ber of the Minority Commission
appointed under this very Delhi Pact.
is still in jail. He was Secretary of
the Congress Assembly Party. Apart
from him, Shri Gobinda Banerjee,
who was the Congress Assembly
Party’s Chief Whip, is also in jail.
We want to know if this hon. Minister
has taken any steps, if the Delhi Pact
is still alive—even dormantly alive—
and what chance there is of these
gentlemen being released. We know
there has been a terrible persecution
of the minority community in East
Bengal when the language contro-
versy was raised. It is absolutely
clear that the Pakistan Government
was doing its best to persecute and
torture the Hindus, although they
had nothing to do with that move-

.ment., It was a spontaneous and

organic movement started by the
Muslim community. But yvou know
very important Hindu leaders have
been arrested. I am told—I do not
know whether the Minister knows
it—that a secret circular was issued
by the Pakistan Government to this
effect: whenever Muslims are arrested
over the language problem, try tlo
arrest an equal number of Hindus.
And I understand that that secret
circular has been given effect to.

The other thing is that from the
border areas Hindus have been driven
out and are still being driven out.
This Parliament had been expressing
fts great concern over the Tribal
people. I hope the Minister knows
that near the Garo Hills thousands of
Hajongs and Garos have been driven
out of the border region and Pakistan
forces are very active there. We want
to know if any steps have been taken.

And the last thing I want to ask
the hon. Minister is about the large
number of reports of cases of abduco-
tion and molestation of the women-
folk belonging to the minority com-
munity. The tactics are to take them
to the courts and make them swear
affidavits that they have voluntarily
embraced another religion. We know
what is the nature of these affidavits
and how far they are genuine.

Can the Minister give us any
assurance as to whether there is any
remcdy? Can he tell us what steps
be has taken or what steps anybody
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[Shri N. C. Chatterjee]

un his behalf has taken and whether
there is any chance for the redemp-
tion of these women and these people?
I want that a detailed report should
be presented to Parliament of the
work that was done by him as a
gintority Minister under this Delhi
act.

S8hri Datar (Belgaum North): I
agree with Mr. Chatterjee that so far
as the present laws are concerned,
they require amendments in certain
particulars. Before I deal with the
modification ot the present law,
[ should like to make a reference to a
point which has been just touched by
him, namely, that the present alloca-
tion of subjects so far as law and
Justice are concerned, is not quite
correct. The Home Department under
the British Government had under it
all possible subjects. This was with
a view to have that Department as
the most important Department of all
departments. That is why we find in
this Department subjects which are of
an executive character as also subjects
which are legal and of a judicial
character, Unfortunately the same
allocation is being followed even now.
] am quite positive that if the atten-
tion of the Government is drawn to
this we shall have done something so
far as making the Home Ministry a
completely executive Department that
it ought to be is concerned.

We find from a Look published by
the Parliament Secretariat that the
topics dealing with laws are divided
into a number of subjects as given in
the schedules, and they are divided
end sub-divided. I consider that all
these subjects ought to be looked after
by the Ministry of Law.

My further submission is that it
ought not to be merely the Ministry
of Law, but the Ministry of Justice
and to that Ministry should be added
the subjects coming under items Nos.
25, 26, 27, 54, 58, 52 and 53. I submit
that the subjects which have been
mentioned in the book on allocation
are really subjects which deal with
law. It would be surprising to many
Members in this House that the Crimi-
nal Procedure as also the penal law
are subjects which are allocated to
the Home Ministry. These are entirely
inutters of law and the amendments
us well as the administration of these
subjects ought to be within the juris-
diction of the Ministry of Law and the
Ministry of Justice.

We find that so far as the powers of
the High Courts are concerned, there
are strange anomalies. Certain sub-
Jects have been handed over to the
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Ministry of Law and in important sub-
jects such as the composition of the
personnel of the judiciary, so far as
the High Courts, the Supreme Court
and other courts are concerned, there
has again been a division and the
important parts of this jurisdiction
have been given over to the Ministry
of Home Affairs and only minor sub-
jects have been given to the Ministry
of Law.

' We find that there was agitation
long ago that there ought to be a sepa-
ration of the judiciary from the execu-
tive. One aspect of this non-separation
has been the combination of a number
of subjects, legal, judicial and execu-
tive in the Home Ministry. One of the
important points that have been
accepted in the Constitution is that
there ought to be a complete separa-
tion of the judiciary from the execu-
tive. If that principle is to be given
effect to, then we ought to have a
Home Ministry which deals only with
executive subjects and which does not
deal either with legal subjects or with
subjects which relate to the adminis-
tration of justice. Therefore, 1 would
submit to this House that there ought
to be a re-allocation and in that, all
subjects dealing with law and also the
administration of justice should be
transferred absolutely and completely
to the Ministry of Law and it should
also be called the Ministry of Justice.

I would then deal with the number
of laws whichh require modification.
We have for example, the Civil pro-
cedure Code. That Code, as it is at
present, requires amendment. It was
consolidated in 1908 and since then,
it has not been amended at all except
in small matters. The Code of Crimi-
nal Procedure also was amended in
1923 and it requires certain very im-
portant amendments. The law of
Evidence also requires amendments
in the light of the changed conditions
now. So far as the Code of Civil
Procedure and the law of Evidence
are concerned, they require an
immediate change. We have lived 100
years during which we have got these
iwo laws. The conditions have im-
proved to a large cxtent. The techni-
cal rules of Evidence need to be
amended and there are certain pro-
visions of the Civil Procedure Code
w?ich ought to be scrapped immedia-
tely.

Here I would make a refecrence, for
example, to the jurisdiction given to
the Collectors in respect of the parti-
tion of immovable property as also
in respect of the execution of the
decrees. Most of the members here,
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especlally those who are lawyers
would find that the transfer of juris-
diction In respect of execution pro-
ceedings to the Collector is a matter
whichh  delays the proceedings for
years together. Even after a litigant
or a suitor obtains a decree. when
for execution it goes to the Collector.
it lles there for years together and
there are instances where a decree
has not been executed for a period
of 15 years. There is absolutely no
reason why a Collector should oons-
#ess such execution powers. This
work can be done more competently
by the Civil Courts. Matters such as
partition of lands paying land revenue
can also be managed very efficiently
by the civil courts. Therefore. the
Code of Civil Procedure should be
amended immediately and the powers
needlessly given to the Collector who
is a revenue officer first and last,
should be withdrawn and the com-
plete work of execution of civil
caurts’ decrees as also the partition
of lands ought to be only with the
Civil Courts. When you come to the
(ﬂ?r:jmlnal Procedure Code, here we
nd......

Dr. P. 8. Deshmukh (Amravati
Fast): Is not the nower of transfer-
ring execution to Collectors exercised
by the State Government?

8hri Datar: We find that we have
wot certain ‘archaic rules. They
require certain changes. Those whn
come from the villages find that there
are a number nf cases where the per-
sons concerned are actually guilty
but unfortunately on account of the
niles of evidence as also on account
of certain nresumptions of law which
we have derived from the British
Jurisnruderce, they are allowed to gn
scot-free. In other words, they are
acquitted on technical grounds. We
know that in such crces they do not
deserve an acquittal. Thiz has a great
demoralizing effect on the villagers
I find in  many villages the actual
offenders have not been convicted and
in this way ‘he whanle atmosnhere in
the village is entirely demoralized.

Then we have also to make some
orovisinn for a proner and corrert
investigation of offrnces. For that
nurpose als» the Cnde of Criminal
Procedure c<hou'ld be immediatelv
amended. What hanpens at present is
that investisation is done bv officers
whn do not know the corract oro-
cednre in  regard tn law and lega’
mattors. Tt mav intarest Mamkers of
this Hovse to knnw that in US A, thev
have pnt a system hv whirh whenever
there is anv case the preliminary in-
vestigation {s  carried on under th~
supervision of an officer known as,
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the Director of Prosecutions. He is an
officer who knows law, who las been
trained properly in law and he has a
staff which deals with law and legal
procedure. He directs prosecutions
only in those cases where there is
proper and legal evidence. When we
g0 to the Criminal Courts or the
Sessions courts, we find that in a large
number of cases there has been an
acquittal solely on account of the fact
that the investigzation was Thighly
defective. Now the investigation is in
charge of police officers who tnow
only a smattering of law; they do not
know the underlying principles of
law: they do not know how to marshal
evidence and the result is that on
account of the way in which investi-
gations are carried on. in a number
of important cases which come before
the Sessions court, it is found that all
the evidence has been entirely spoilt
and hence the judge has to reluctantly
acquit the accused. This is one of the
main matters in which the Code of
Criminal Procedure has to be amended
in important particulars.

There are also other laws, like the
Laws of Transfer and Regjstration
which require amendment. "1 agree
with Mr. Chatteriee that there ousght
to be a Law Revision Committee be-
cause these are laws which deal with
normal times. We are almost coming
to normal conditions and therefore i*
is high time that thre Ministry of
Justice and Law took up the question
of amending the laws and consolidat-
ing them to suit the present conditions.

I would make a reference to certain
other points. We have got. for
example. the Hindu Cnde BIll. So far
as the Hindu Code Bill is concerned.
it has a history of its own and it has
excited the greatest controversy. All
the same, so far as the underlying
orinciples of the Hindu Code Bill are
concerned. it is high time that the
Ministry of Law undertook a proper
revision of the Hindu Cnde Bill. We
dn rennire a Hindu Code Bill. It is
high time that we have certain en-
larged rights given to women. It is
also necessary that certain changes
have to he made in the present Hindn
Law so that we shall know at a parti-
cular time what exactly is the position
so far as the Hindu Law is concerned.
T would like to mention an anomaly.
On the subject of adontion. we have
entirely divergent and incompatible
views accepted by the various High
Courts in India. In Bombay. for
examnle. a particular marriage under
the Hindv Law may he held valid. In
Madras, if vou cross the frontiers. vou
have a judement of the Madras High
Court, where on the same original
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[Shri Datar]

texts, it has held thrat the marriage is
absolutely invalid. There are various
other matters also. They may be pro-
fitable to the lawyers; but ultimately
so far as the litigating public is con-
cerned, they are greatly inconvenienc-
ed. Therefore, we ought to have what
can be called a uniform Hindu Code.
In this connection, I would like to say
that 'we may have a Hindu Code for
the time being. But, my own personal
view is that in view of the secular
nature of our Constitution we should
ultimately have a Civil Code for all
citizens.

N

Pandit L. K. Maitra (Nabadwip):
Revision of the Hindu Code or a short-
cut to marriage, what do you want?

Shri Datar: I only mentioned mar-
riage as an instance, to show how the
position is absolutely chaotic. I desire
that so far as the codification of the
Hindu Law is concerned, it ought to
be a Central Act and there ought to
be only one Act, and not a number
of provincial or State Acts. In our
enthusiasm for certain reforms, we
have go@ certain Acts in Bombay,
Madras and elsewhere. absolutely in-
compatible and inconsistent with each
other. Therefore, in respect of Hindu
law, the matter ought to be under-
taken by the Central Government only
and not dealt with piecemeal by the
State Governments.

We desire that legislation in regard
to lawyers’ position and lawyers' obli-
gations, and their duties, ought to be
made by the Central Government. We
have got various Acts and there has
been piecemeal legislation. In Bombay,
we have got what is known as the
Bombay Pleaders Act; in other places
we have got different Acts. Lawyers
are one as a class; there ought to be
a unification of all lawyers. Lawyers
should be treated under a common
Act passed by this legislature. I desire
there ought to be a uniform law.

Mr. Deputy-Speaker: I thought the
hon. Member was concluding and that
that was his last sentence.

Shri Datar: Only one word 1 have
to say in regard to the High Courts.
It is extremely good that all these
High Courts are carrying on excellent
work. In the Constitution a provision
has been made for the transfer of
High Court Judges from one High
Court to another. This is a very salu-
tary provision and it is one of the
most important provisions that has
been inserted with a view to have
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fresh life in the High Court. Other-
wise, if a young man is appointed a
Judge of a High Court, say, at the age
of 42, he would continue on the Bench
for 18 long years and during those
18 long years, he might have developed
certain views and certain bias. There-
fore, it is always desirable, just as in
the lower judiciary we have transfer
of district judges from one district
to another, that we should in proper
cases transfer High Court Judges
from one High Court to another,

T woaw feg o STas
a2, ol g &) 070 /Yo TEAt
qTgd 4 WAw Y gY Fgr fF A@aw
s fomr R agg i g1 W F
fer mA AN F I3 52
¥ g AR 9 @Ay fFE ] g
% ag 77 wzww § gafed o 1 9
wd( § 3fre g S a1 qud ager
g1 g A ARy faad wW
A WE A I A e WA
ez § wfed st 17 § )
et agm &1 waw g wifgd fE
IR qg T ALY § A1 I FT AT
§ gXq T@T 9T AT | qG S
FEAAIE@ N T A
gt 1 § W o g wE §, el
A AgE A § @ W N T FEN
qgl FATE R AT 1 AW g g
A I F A G AT A AL ;T
F1 wEer FI 1 g & qmw A
gl @ g A A

JqTe AT, d AT ¥ FAAT
Fg & g & S w1 e afgd
fF 1 fomrmr & o, 9w 9T agy F33
¥ fod 9 98 o faax 737 & for
et wog faar nar § 0 oF wax
5 ¢ @Y we g fr o gnd
T FEAE § I9 F 4T q AW
& wrf gy Al § W o § A
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gat fr 99 FY 39 ) F1€ q7@Tg
g1 g R g WA areq aew @3
qaX qgw FX I 1 3@ A TIE
1 T & ag ¥ 979 FT AT

o W . THE FqT AT 7
I strongly object to this. I am not a
lawyer here.

Dr. S. P. Mookerjee: You are a law-
yer. You cannot forget that.

e

any wareaw fag 0 aga
g1 g s (lawyer) & &
dfem ag@ @ o A ) g FQ@
(&

o ®EW : AT T T Q@
g7

T qRATaaw feg ¢ A 98
(g smagEsad g
qod 3 FLAGE FQ@ ) AR AV
g Qe R X I eI AR
Q¥ Frar fagid swdt ardy fae
g & fed ww fear § s @t
o1 FC W AT & fod Sred ik
& fem & fod a=a Q@ facer saT
an e @y A Aafig) sw A ar
gAY o & WY IFT 7@ FA AT
T G ¥ g qed ¥ F ) AR
FTHIT AST F 4T T G Y
qCF § agd A A E |

TMowEW: 0 & NTd 7%
ara a1 aqrg ?

aw cwarew fey o smmw
Ty, A Fgd F ACIT TG §
fe e form ¥ fod 34w OF &2
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FT WY @ W & T FH AT 447
SAUE ST 41 O o (R
g f5 @@ o agg @ =fi, 390X
fra =t aifgd 1 @t 5w R
FAT F & AT I FY gy A
frot ael 7 & 1 T W T
W F ¢Or guw AR 5 T gErd
aAEfg @R g d 9§ §wg
foan #1 gF @ F e
q9 ¥ 7€ 1 R AR ITE A
TEwifeat (portfolio) art® spw
Ffe # far srwm & o Qe
g a g

W eAw T : qw Tw T
T A

wry Ao fag . it 9w
Frag Fgr IR R E ? i av ag
AT ST XY AT ET @G 1 ATAY
¥ FE A gH ST A ST WY A0
FTH Q1 I FE A AEEAT A
Fga 9 f5 gw &1 a1 oW v wfga
W ag g F@ 9 5 I www
T G 9) qE dIH GTHC A7 |
qY uTEReT AEIRE, ® AT q@ET ATEAT
g v S& e 7 o @ g A
T oA L | WG AR A GARaAT
g AR & of 9137 aga gEwar g, 7 7
qowT qIU Araw Jw dar 7 faar o,
IT FHFRH AR @ & A A
AN E | I A I AT
THTT FEOTA @Y O 39 g 7 av
39 ¥ 1§ qu ww P wifgd
g ¥ "EIT AT W AT A AR
W@ | A S § AT § qg §E
FATATE | TG AT A @ AR
T wow far § 1 TwmEw A fomn
g:
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[aq T fag)
g g fafs sw g,
#1¢ feam fafy ;g fewmr

SN gy g @y ) zﬂﬁ‘
3T H aw R O fF oy @ e

FLRATFAT ANT 547 FT @ | qwafe
wgRE, A @y S a0 O
LILE AR GE SR R G (AL
wflga Qarg 1 THH WA
wr g ? ag TeEdy I g § |
s s g 996 ANga
Afear fomsrw A e 7 faar
I Y g 7 fedt waA< &y faam
wid U F gAR gF W 0F
AT A Ay awfr dr ) s A g
9 &) FY I IHE A agd Iody
qv

I JqEAT A TF FIFT TF AYaAy
& ggi qem a1 | e A 7 oIE
w1 ow for  oF qmEr W AR
FIRY TAT AT U AAT | AT TAT
¥ oy § AR aum wedy § ¢ Aol
q1ga, AT gRE, TET 9 T ER,
STE 1 A AT | FTHRT AL TEIT AV FH
¥ o fedt #fgege (Deputy Magis-
trate) @ grm " 1w w@ar aw feedr
dfgede grm 1 9EY aeg gwrk wfaay
Faxd Mg awA AR
& i %, B 4aTg WG, ATE A gA
g di maqdy ar fedt Q&1 @l
giddn

Mr. Deputy-Speaker: How does it re-
late to this Ministry?

wrg owaraw fag 0 Ewmafa
wREd, A GEL F A § |

o wEW . NTH A FER

-
g !
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T aRACe feg - g A
FC W@ 4R Il w1 @@ § 4R
SET FT Al oG

"Q@AR Qo gHo @gw® : On a
point of order, Sir, IgrmE
AT e @ e 2 Y § w7
T fag @ faoge ot § fom
f& @ wom ar@ wad w9t G @
g o war w% waw 9w faag |
At
Mr. Deputy-Speaker: The hon. Mem-

ber ig only repeating what I have
already said. Now, he will come back.

W RAREw feg 0 gamfe
wgeT, faam # fraw §, &y gfrar
1 fram g =mm fomr € agt
A% 1 ¥F TS @ AT HR JQ
v ag wa £ o faefl 3w o ok & W%
T AN H 41 foamr &1 g9 § waviar
ot wifed Sfewr qw @1 aw & 5
a1 & onft g W) ghw A %
AT AR FTE AR B A Y,
g4 1 A WA TIIT AGS BT |
gi @t sfede  (President) < -
§ &t @ § arf qareT e A
7 § 1\ @ I TW W A IS
fw gré #1¢ 1 swifaw (judgeship)
¥ a1 #1% g & frema (retire) #%
wq, g7 fas wf e oxfyd safeat
&1 ) AR AT AT F 1 Gg wY
qag? ¥ ) e N ge
7 axiea #ff < wifed AR & wgm
g fF Smuw wdeg, o Iwd F

- #F ol quuw arcdar gan e

TE gE I 7 TO REer g a1 faw
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TN TG HTAT q@ 731 FIAT 4 A
UF 71 7 agt R agy a0 b i faae
4] Giagfea femiqz & ag
& @ § gy 9fs gffaus femede
(Judicial Department )
wwFafea & qofaw s < fear
gEfod g P T g | R awwdr
g & o qz 1 foad & fad, g2
T & 9 Fgl 9¥aT §, AR T faas
faqgie w1 s w0 § for, gdfaas
feardHe F S FY TFAT FAAT ATA(
g1 mE it =f ger wfgl afes
© ST gaT § 99 g FT & =ifgd

JUTSTW WEIEY, A Al agd FEAT
gafmdnw wifes @ ow
foam #t @@ ©F % €2 F @A
&, AT = o o & fF gadr
&7 § 39 & N /e @ CF 62
g1 AT gw arn w1 gy fawe amEw
fa¥, og wT @ avg A d
T ?

27 JUNE 1952

Demands for Grants 2706

f& afeems & q@ @), & 3@ =w=ar
fs oifsam ¥ arer @), wfeam
e Al guR WS 4, §9 qq @R
T, ¥ 4 e fom fell & o
g1 99 FT A1 a5 A qREA Tifed
fFagsiam dl gz w1 §, s gz &
fod dare adt § 9% gfrar & 7 7
afemeafi g ol o @ g
] AN Tfgd | wfew ¥ Ik
t‘a@aﬁ%#ﬁﬁfﬁ#@ﬁzﬂ
A FgT o §, v Y wgd A o
%9 AR I A owar §, e
w§f wndr §, f5 arfeem amar @
e F | Awgarg fvowrg
Y FE TN A FAT 43,3, ¥
ar go, Yo THIHE @Y TF AT ag a
A w4l A gEA AHEar Q@ @i
arfed f& Swy @itde 7 =0, 39 &
qE w R w@A A e e,
W A, s N g W a5 g,
FAN A a1 feeehl F aRk wgx § f
ode &7 @ § |

sq I wg=ifEr (minority)
&) T w7 at ifaE, WA AR F

Shri Radhelal Vyas: The . little
time that has been allotted for
discussion on these grants is being
taken away in this way. He can say

¥ gy FE | TS AR § Q@ 97 a1
»ofY WY 9T AR gE WA §C § |
g T A ST AR WY G §, W
s WA W qg W s @ @
WY wafmme dawid
& & gw o s &%, ofesm Ay
s ae grardi =gl o wige
( agreement ) FrT § T]| TW
iz & gaifaw wE w7 FTT & AN
T W W AT A F@ o0 AN
gt fed | ag 7 w5 aft
gaaT, AE gear, A AT 1 &
wE grar A AT W FQ 0 dE
s &= a &1 @Y 41, §F 7 T

something on the demand under dis-
cussign.

Mr. Deputy-Speaker: Hon. Members
will remember that this Demand re-
lates both to law and Minorities.

R arATae fey @t
wgIRA, IT AW W AR FI ww
ar g =g, 9% I avay fad aw 2
T g, wwied IR aawd Y a
IEE § |

oF I A q faw wqrw we
AgeAr & TP fF g W F um
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[arg TwarTaw fag]
oF safe #) oo A @ & fod
T EAw g g e wfre
§ agy ¥ W Ay qg AT FT W A
Tq ™ fFw it fd o qdff
affar & § R A S0 A A
aTh frmg & 43 E, 97 AT aH

2@y g, T A AT A § H AT

FwmAr A FQAE T @
dAge oY & Tgar § 5 oamw w1 oww
gHE WY T & RO gy, S A
N GO H AT ATEAT @Y, ST AW
AW T fm & fod @A @
IY AT Tewel & g9 7 Be & 5 o
q%g ¥ 37 & §iw qata fear o @
tfemmam) smagur§? uE
e A A § 1 OF e A
STEl ®Y AEE F I gET §, gAY
FTEHTT 1 qTH aTF R E |

TF AT AT Fg H T @A O |
£ Q< 1« g & dY AR AgE AT
IMEImag@e s s Q)
“Pakistan has come to stay.”

agi gaft # am §, dfeq ot Fwgd
A& AT A smffae Xw g
f “ qiffm fasgag 7 1 F Age
Fryst fF e a9 Fwds am
wREFWE IRy fr @
A S § WY g TaT § A qofesi
F guas ¢ 5 o9 a5 ofeam &
FRT AT FW 1 GAT A 9T IF
qifeerm F fgrae stardia gy @
IR Y A 9 AT 93T AT &y
TR 9T T T E |

aft g fa7 gu ag ox ¥R fox
AN TG ATEAT S 7 Fgr 4r, Ay Fy
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g F AT § ST B GG A T T@AT
@’ 9 ar |E g 1 WA S
FWT I 9T AT FT AT § I I
FT TG I AT 1A A FAT 7€ GRfra

g gaw ?  fawgst @ gwaTc @ )

Tea g | @ O fF ages
Qg d ! ag s AEA A aga
FX gHAY § WX qg HT A qFar

g Wa‘tuga‘r«“raﬁq&ﬂﬁm'

FATX VR qgt 9% TG T4 § I T g
THC F T AT A1 AT 32 FT P

AT FT g 9g=0ET A0 |

oA afus 4 Fgwr § 1 faw
@R Y TG FNE fH 1 gaR &
g@f S 7§ 39 A W0 FT JIA4T
I1fgd A I7 F1 W FE AT
99§ | AR EH 99 B W T FQ
A gATT w4 ¥ AT

(English translation of the above
speech)

Babu Ramnarayan Singh: Sir, while
speaking in the House Shri N. C.
Chatterjee just now complained that
there was no debate on the “law
Department” last year; and that it hurt
him. I would tell him, rather I would

)

caution him that it hurt Bim because‘.;<

he was a new Member. But with us,
who" belong to the old lot, the case is
altogether  different.
done by the Government hurt us and
give, ys shock after shock so much so
that we have been accustomed to
these shocks now. Shri Chatterjee
should know if he at all wants justice,
it would be better for him to leave
this House as soon as possible. His
presence is not needed. There is
neither any High Court here nor any
Supreme Court; it is only the Nehru
Court that counts here. There is no
hope of justice here, though injustices
would invariably take place; no matter

All the things%

-

whether it hurts him or not. He should -

for all whether he is
under this

decide once
going to continue here
state of affairs or not.

Sir, I submit that all of us should
take note of it as to how much time
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has been allotted for discussion on the
Law Department. It is only one hour.
It shows that law is no concern of
aur Government or that they have no
regard for it. Our hon. Minister of
Home Affairs, Shri Katju, would stand
up and argue, He is a lawyer and
would argue as a lawyer.

Dr. Katju: What does he mean by
that? I strongly object to this. I am
not a lawyer here.

Dr. S. P. Mookerjee: You are a
lawyer, you cannot forget that.

Babu Ramnarayan Singh: Quite so.
He is not a lawyer here but he argues
like a lawyer. '

Dr. Katju: But what is he saying?

Babu Ramnarayan Singh: The only
difference is that there he used to
take fees while here he takes only a
saglary. It would have been a matter
of pleasure to me if lawyers of his
calibre, who have dedicated the whole
of their lives for the sake of justice,
had been here to raise their voice for
the sake of justice and for the good
of the country. It would have been
excellent. But it is not se. He still has
his old habit of arguing “ases on pay-
ment. Similarly here 0o he holds
brief for the Government, no matter
whether they do right or wrong.

Dr. Katju: You have not revealed any-
thing new by saying these words.

Babu Ramnarayan Singh: Sir, my
submission s, could there be any
greater wrong than allotting only one
aingle hour for discussion on the whole
of the Law Department. Shri Chatter-
ji says that discussions should take
place on this subject. I would like to
tell him that so long as this Govern-
ment exists he cannot have all these
things. If ever such a time comes
when a just Government would come
into existence, justice will have the
first and foremost place in all the
things done. Particular departments
would be given to particular persons
and things would be done in a set
manner.

Shri Feroze Gandhi: Now there is
going to he Ram Rajya.

Babu Ramnarayan Singh: Why do
you talk of those things at present?
It is only Ravan-Rajya as yet. We
used to ta'k of Ram Rajya during the
British regime. It was during throse
days that Gandhiji used to tell us that

76 P.S.D.
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we wanted Ram Rajya. Further, he:
used to tell us that the Government
of the day was a Satanic Government.
Sir, I ask what is the difference bet-
ween this Government and that
Satanic Government? I have dedicated
the whole of my life to the service
of the. country and, so far as I under-
stand, and I do understand. something,.
there is no difference between this
Government and the Government of
the past. When that Government was
called the Satanic Government this
Government should be called by some:
name which would be worgse than
that. The hon. Home Minister may
please note these words. Whatever I
speak today is out of anguish. 1 do
not feel happy in speaking those
words. It is written in the Ramayana:
“Kah Sunay Vidhi Kaha Sunava, Kah
dikhey Vidhi Kaha dikhava” i.e. what
good things we hoped to hear, what
fine sights we hoped to see; but what
bad news and pitiable sights we had
to come across. In the same manner
we see things here also. What were
our hopes about these people and
what have they been actually doing?
Sir. our hon. Minister of Home Aftairs:
has a hand in all the aflairs that are:
being conducted here. But what lies in:
his power hands? It is a party Govern-
ment. Anybody who supports the
party gets a high post. Persons defeat-
ed at polls have been made Lieutenant
Governors. There was a town Neora in
aur province during the British regime.
It is still there. This locality was in
the good books of the administration
in those days. There was a boy in
that locality who was receiving edu-
cation from the local Maulvi. One day
the Maulvi Sahib gave a slap on his
face and the boy went home weeping.
This agitated his mother. She came
and asked the poor maulvi not to
chastise her son as he was destined
to be at least a Deputy Magistrate, no
matter whether or not he received any
education. Same is the case with our
Ministers too. If only Shri Nehru is
pleased with them. Governorship or
Lieutenant-Governorship is reserved
for them no matter if they succeed at
the polls or not.

Mr. Deputy-Speaker: How does it
relate to this Ministry?

Babu Ramnarayan Singh: Sir, this
is the justice of the Government.

Dr. Katju: This is justice incarnate.

Bahu Ramnarayan Singh: People are
here to see this sort of justice being
done by the Government.
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Sardar A. 8. Saigal (Bilaspur): On
a point of order, Sir, the hon. Member
is not at all speaking on the subject
which 1s under discussion at present.
It has no relevance whatsoever to the
main subject.

Mr. Deputy-Speaker: The hon.
Member is only repeating what I have
already said. Now, he will come back.

Babu Ramnarayan Singh: Sir, it is
@ constitutional principle which is
followed throughout the world, that
judiciary should be kept independent
of the control of the executive. I am
of the opinion that the department of
justice should stand above the general
administrative machinery in all the
countries and more so im our country.
But it is a sad commentary on the whole
affair when it is said that the Minister
of Home Affairs would appoint the
Judges whether they are for the High
Courts or for the Supreme Court. It
is true that, formally, they would be
appointed by the President, but that
does not make much difference. How
is it that retired judges of High Courts,
who are given pensions etc. should
also be made Governors? What a
strange thing it is! Such a thing should
never be tolerated. Sir, I remember
there was an occasion when an hon.
Minister in connection with a case in
which a particular High Court gave
verdict against the Government said
in this very House that the judiciary
and the executive were at war with
each other. And Sir. I feel that in
order to avoid that war and in order
to corrupt the judiciary. persons from
the judicial department are being
appointed as Governors now. Such a
thing should never happen and if there
has been any such appointment it
should be annulled.

Sir, I had to say a lot but as we
see, only one hour has been set apart
for each department. We are directed
that discussions on the Law Depart-
ment, which is obviously an important
department. should finish within one
hour and accordingly we have been
given only fifteen minutes’ time. Sir,
it this is not injustice what else shall
we call it? :

Now, take the question of minorities.
‘What shall I say about it? It pains
me when I just try to think over it.
Sometimes it is Shri Ayyangar who
replies to the debate on this subject
and sometimes it is some other Minis-
tef; They express their helplessness
before us in the Parliament and say
that Pakistan does not pay any heed
to their requests and does not honour

the agreements already made. I say -

they should feel ashamed of telling us
all these things. How can it be that
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they do not listen? If they do not
listen, please do not make any fresh
agreements with them. As was said
here yesterday, I am one of those who
do not want to be at war with Pakistan,
who do not want to have any diffen-
ences with them. Till recently they,
were our brethren and we used to
live together. There is no doubt that
there were quarrels and differences as
well; but a sensible man should know
that life itself is a struggle and a
person who is not prepared for strug-
gle and strife has no right to live in
this world. The Government ought to
have this much sense at least. 'God
knows how many agreements have
been arrived at between India and
Pakistan. We are told that Pakistan
does not listen to sense and that they
are helpless. My goodness! They do
not feel any hesitation, any fear or
any shame in telling us that. I say,
at least do this much. Do not make
any fresh agreements with them if they
do not honour all the past agreements.
We must have at least this much of
sense. This much at least we should
do. It is no use meeting shamelessly
in Karachi or in Delhi and a/terwards
say that we are making agreements

Shri Radhelal Vyas (Ujjain): The
little time that has been allotted for
discussion on these grants is being
taken away in this way. He can say
something on the demand under dis-
cussion.

Mr. Deputy-Speaker: Hon. Member
will remember that this demand re-
lates both to Law and Minorities.

Babu Ramnarayan Singh: Sir, they
have no work to do, but only to vote.
Then, why should they try to under-
stand things?

One thing. which I would like to
submit to my hon. friend, the Prime
Minister, is that History has seen
wars on issues which involved the
honour of individuals. People from
West Pakistan have been rehabilitated
somehow, but there are lakhs of them
still in East Pakistan who are looking
towards you for help, who are think-
ing of you and expecting protection
from you. Is it justice that persons
who seek refuge with you and who
look day in and day out towards you
for protection, should be left to the
mercy of those cruel barbarians?
There is not one but there are lakhs
of people who are suffering today and
who ‘look towards this Government for
their protection.

One thing more and I flnish. When-
ever there is any mention of Pakistan,
Pandit Nehru rises and says that, in
any case, “Pakistan has come to
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stay”. It is good that Panditji says
like that, I too give my blessings and
say “Pakistan Zindabad”. (Long live
Pakistan). I would like to tell Pandit
Nehru, who is their supporter, and
also to all others, who support Pakis-
tan, that so long as our people con-
tinue to be harassed there, Pakistan
would at least be a shaky State. It
will have to come to the path of
justice on which it has been founded.

A few days back my friend Shri Algu
Rai Shasttihad suggested that the dis-
placed persons should be rehabilitated
in their original homes. This is a good
suggestion but the question is that if
the displaced persons were to be sent
back, would they be safe there with
the support of this emasculated
Government? They could do many a
thing if they wanted to, but they have
no courage. Let us hope that our
people living there would be protected
in every way and would be given all
sorts of facilities.

Sir, I shall not say anything more.
My only request to the Government is
that the minorities jp East Pakistan
should be protected, because it is our
duty to protect them. If we do not
give them any protection it means that
we fail in our duty miserably.

Shri Barman <«North Bengal—
Reserved—Sch. Castes): It is rather
with a bit of hesitation that I approach
this subject, namely the agreement of
April 1950. My object is not so much
to tell this House how much we have
been benefited by this agreement and
how at present that agreement is not
working upto our expectation. Never-
theless, 1 think that I should give my
own views not for the Members of this
House, but perhaps because it may
give some thought to our other friends,
in the Pakistan Government, to recon-
sider the position to which this agree-
ment has been brought down today.
I must tell this House at the outset,
that it was at a very critical time that
this agreement was entered into, and
our Prime Minister declared on the
floor of this House that if fakistan
does not look to its duties, then perhaps
some other methods will have to be
adopted. It was at such a time that the
Pakistan Prime Minister came to Delhi
t0 enter into this solemn agreement.
Tt was not without reason that this was
done. It was for the benefit of both
the nationals of India and also the
nationals of Pakistan, that the two
Prime Ministers  entered into this
agreement. I maintain that since this
agreement was entered into, there was
a complete change in both the domi-
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dominions were immensely benefited.
Otherwise we shudder to think what
would have happened if this agreement
was not there. As a result of that —
and here I can speak with some
authority with regard to North Bengal
—Ilakhs and lakhs of people were bene-
fited. Those who were stranded in
Pakistan and perhaps also a large
number in India had free movement for
the time being. Then again, the dis-
placed persons who had run to the
other dominiorr forsaking all their be-
longings and immovable property went
back to their respective homes and got
back their properties. There were other
results also of this agreement—mass
conversion and abduction were also
curtailed. The agreement has had its
effect, and both the dominions have
been immensely benefited. It was only
for that purpose that this agreement
was entered into.

Subsequently after the agreement
both the Governments gave very strict
orders to their district heads and also
the high officials to observe the agree-
ment. I know something about North
Bengal in my own district where there
were thousands and thousands of
evacuees from Pakistan. As a result of
hooliganism, vandalism and many such
other things, thousands and thousands
of peaceful people were driven out
and they came over to Jalpaiguri and
Cooch-Behar. That was the only place
where they could come from that part
of Bengal. After this agreement was
entered into. it was the police Superin-
tendent of Rangpur district who took
stern action to see that not a single
Muslim was allowed to occupy any
house that has been evacuated by
Hindus, and the evacuee Hindus were
asked to go back. We on this side of
this border could not make any
arrangement for these people for the
two or three months of very miserable
existence they led in our territory. We
could not give thhem any shelter, and
could not give them sufficient food.
And when we found that there was
scope enough to go back to Pakistan,
and that peace and tranquillity were
there, they went back again i{n
thousands. After six or nine months, I
do not know why that superintendent
of police was transferred from that
district. Since then troubles started not
in a large scale, but here and there,
created by interested people. Things
were going on this way, and some-
times over an area of five to ten
square miles. there was vandalism,
and people were again driven out.
Some of them subseouently went back
while others remained to eke out their

nions and the minorities in both thd™ " Tilserable living, and very recently—
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[Shri Barman]
I am speaking about incidents that
happened two months ago—I fear that
the Pakistan Government have not
only forgotten the solemn pledge
which has been entered into, but there
are definite instructions to the con-
trary in the border areas of Pakistan.

My hon, friend Mr., Chatterjee has
already mentioned about the Garo
hill area. I shall therefore mention
about what happened «n the border
area towards the truncated portion of
West Bengal, in the districts of Jal-
paiguri and Cooch-Behar. A few days
ago I tabled a question to the hon.
Prime Minister and the reply had
been in the affirmative, that is to say,
according to Government’s own state-
ment, 300 peaceful families have been
only two months ago driven out of
their homes in day time by hoolizans
backed by Ansars and the Pakistan
police. When these people were being
driven out of their homes they were
told just to pack up and go wherever
they liked because they wanted those
homes to rehabilitate their refugees.
When the Pakistan police. who were
standing by were asked what would
become of them and why they were
being driven out, they replied, “We
do not know. You can, if you want,
just make an exchange of provperties”.
Exchange with whom? With the
refugees? Nobody knows wherefrom
they come and whether they have any
property to exchange. How is it possi-
ble to exchange properties with such
people? That was the version that I
was given by people who came from
that part.

So what is this? Is it not absolute
denial of the solemn pledge? And
what for? Does Pakistan think that
they can drive out peaceful citizens in
this way? Our Prime Minister, on
whom Pakistan has got the greatest
faith, I know, is himself now in a
despondent mood. Many a time on
the floor of this House our Prime
Minister has expressed his helpless-
ness. Is it not something that Pakistan
should think over seriously? Why did
they come at that time in April 1950
to enter into an agreement? Was it
only because India would be benefited
by it? Or was it because Pakistan also
was in danger if such acts of vandalism
had gone on in both the Dominions?
Is it not for Pakistan to think again?
If this sort of things go on. then it
will not be possible for our Prime
Minister also to maintain his patience
very long; it is not for a single person
to dominate the psychology of 36 crores
of people. Does Pakistan think that
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they can remain safe, whatever treat-
ment they might mete out towards the
minority in that Dominion? 1 think
not, and it is a serious thing for the
Pakistan Government to consider. L
oply. want to submit to the Pakistan
Government, if that be possible from.
this House, that they should no: go
on slumbering over this matter in
this way if they really are interested
in the minorities of both the Domi-
nions. We on our part have acted up-
to the letter of the agreement and it
izt _tfor them also to act upto the
er, '

I only wish to say that it is time
that our Government also should be
a bit alert. When they themselves
admit that the minorities in Pakistan
are peaceful people and are being
driven out in day time by hundreds
and thousands, they should think over
the matter seriously and find out what
the remedy is. The agreement had
worked well, I again say, but now that
those solemn pledges given by Pakistan
are not being acted upon, our Govern-
ment has to think afresh what to do
with those people. Only one sugges—
tion I can make. I do not knoy. what
steps Government will take, but I sub-
mit that Government should at least
constitute a Court of Inquiry, am
Inquiry Commission. in  order to be
themselves satisfied as to the parti-
culars of those incidents. 1f it be not
possible with the agreement of the:
Pakistan Government to have a Joint
Commission in order to enquire into-
these allegations of vandalism, of’
torture and of various other sorts of
misdeeds, at least our Government,
the Central Government I mean, should
set up an Inauiry Commission of its
own in order to be themselves satisfied.

This is what has happened. I have:
just mentioned this incident in my
district and in the district of Cooch-~
Behar. I asked what is being done
next? The Central Government re-
plied that the Deputy Commissioners
of Jalpaiguri and Cooch-Behar are
conferring with the District Magistrate-
of Rangpur. Should we leave matters
at that or should these matters be
taken up by the Central Government
so that there may be no doubt about
the allegations and about the incidents,.
and so that the Central Government
may ask the Pakistan Government
whether this sort of thing should be:
allowed to go on, and for how long?

The House then adjourned till @

Quarter Past Eight of the Clock om
Saturday, the 28th June 1952.
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